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AFFIDAVIT 

I, Lt Gen Jagdish Narain, Engineer-in-Chief,. 

Ai'my Headquarters, New.  Delhi to solemnly affirm and 

state as under :- 

I am the respoident No 2 in the OA. 

I.- am the Head of the Department of Militaxy 

Engiheer Services (MES) as prescribed In Para 21 of 

Regulation for theMES and SRO 19E published in 

Jul 1989 and in the capacity of Head of the Department 

,of M!ES, I am fully competent to issueposting orders 

of MES Civilian Officers from one place/pest to 
anotier. The applicant has been posted out from 

Engineer (Air Force) Banalore to a staff 
rr 	

' 0 tment in my office at Delhi, 

IV 

have gone through the application and I notice 



that the applicant has levelled allegations against 

me personally of animosity against him. I categorically 

deny the allegationso I. in the capacity of 	ineer- 

in-chief and as the Head of the Department of MES, 

have censier'ed various aspects of functional 

requirement and personnel management as well as the 

policy on the posting issued on 21 Feb 91, before 

issue of posting order of the applicant in the interest 

of the State, 

4. 	As regards the allegation levelled against me 

in para 627, it is humbly submitted that the applicant 

has been a junior to me in all ranks all along. I 

became a Brigadier in Nov 82 and then Chief Engineer 

of an important Zone in 1983 when the applicant was 

only an &ecutive Engineer. He only becine a Chief 

igineer in 1988. At no point of time I was drawing 

less pay than the applicant as alleged. In 1988, I 

was drawing pay of ks, 7705.00 pm whereas the applicant 

was drawing only Rs. 6767.00 pm. I have never felt 

or expressed any grouse against the applicant at any 

timeas alleged nor I have written anything adverse 

against the applicant at any time. He was never 

ing more pay than me. The allegation has been 

with malafide intention by the applicant to 

this Hon'ble Tribunal, There is no basis 
ver for such allegation and it is pure imagination 

M8s 



of the applicant that his posting has been issued with 

malaflde intention.:. I refute the allegations. 

5. 	With reference to allegations levelled in Para 6.27 
of th6 OA, it is again submitted that at no point of 

time the applicant was drawing more pay than me. Posting 

order;of the officer is issued under my directtons in 

the iziterest of the State and is in consonance with 

the existing posting policy issued on 21 Feb 91 • As 

per policy, &ecutive tenure is 2 to 3 years ,and the 

applicant has already served at chief Engineer (Airforce) 

Bangalorefor 2 years 9 months. and before that he has 

seryed•aschiefgineer.at Trichy fr 2 years 2 months. 

He, ha6 thus been on ..cecutive tenure as Chief Engineer 

contiruousiy for 4 years and 11 months. •It is not 

t:he concern of the applicant to contend that since 

projets (none of national im'poxtance)are in full 

swing and hence he should. not be ppsted out. The 

respo9sibiIit•y is 	,the Enineer-in-Chief, being 

1' 	 advisor to Ch1ef of Mr Staff on all Airforce WQrkS and. 

A \ensure timely. completion of- works/project. In 

( Dt&1fhE,  progressing of various projects/construction are 
)*' 

D. 	otinous process and :flQ  officer can be allowed, or 

titled to held a particular executive appointment/ 

post lenger than ltd down tenure. Transfer is only an 
• 

incident of service and not a condition of service. 

I, in the óapacity of Head of the department of MES, 

is competent to Issue posting orders of all civilian 

FRA 
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officers of MES from one place/post to another. In a 

big department like MES,the credit does not go 

exclusively to any particular individual.but to .the 

irgarLtsation, as tie.work is carred..out by a team of 

individuals. 

6. 	In reply to allegation levelled in Pai'a 6.28, 

it is submittel that IDSE is a part of MES. IDSE is 

not only a part of th&body of MES Department, but one 

of the five cadres-which make üpthe MES. There is 

never a conflict or tug of war as alleged beieen the 

civilians and service personnel in MES. There is no 

encroachment on the pssts tenable by civilian óf'ficers 

and service officers as prescribed in SRO 19E and 

SRO 4E. 'Service personnel and civilian pGrs.nnl are 

governed by two separate -terms and service conditions 

and also the systeis of induction are different and thus 

there cannot be a comparison between the twsthequals. 

The ailegattinhas been levelled withthe sole intention 

of misleading this H.n'ble Tribunal. I vehéméntly deny 

the allegati•ne it is a :fact  that Army Officers of the 

: Csrps of gineers'are not part of IDSE béin of 

different streams but they are very much azt of the 

MES(a composite •rgaiisation) as provided'in -SRO 19E. 

With reference to Para 6.2, I subit .that posting 

rier of the applicant annexed as. 'A' in the QA has 

een issued under my orders as Heal of the Department of 
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aftrhe works a"n-d not by the DGOF, who has subsequently 

on 18Jun 91 endOrsd the citation. The said award 

has nMbeen conferred on'the'appliêant.' 

. 	.. 
All the above allegations as.raised by the 

applicant are baseless and denied. In view of the above 

submision made by me, there has never been any malafi#e 
'aS 

e teb0n(s) in issuing his transfer orders. However, te ec0' 
tt1 1 .Lth-eresponsibilityto ,.prove the malafide action, if 

any, lies on the applicant and he has. not placed any 

matrial to prove the aflegatlons. 

There Is no legal force in. the application as the 

postizg order of the apliant has-not beenLissued  with 
. 	... - - 

mlafidè intentiOn but only in publi Interest. 

0( 	
- 

IThe posting order of the applicant has been 

i. 	 ed by me as Head of 	Department of MES and in 

irteest of the St4te and s pei the eistIng policy. 

- 12. tAll other averments in,.the app1ication are met by 

a. sep4rate reply filed by the .rponde.s. 

hereforê, it is pi'ayed that this Hon'ble Tribunal 

ibti tor6ject th6 -'all'e'gatioris made in the 

ation a airist me anidlsmiss the application in 

As 	f justice. :- -. 	 . 

TL 

gIneer-i n-Chief 
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MES as p•wers have ,been conferred tome by the G.vt as 

per provisions contained in FR6. The Air Force 

authorities are not departmental officers of MES, they 

are only users of all civil engg assets created by the 

MES. I have consi'dered all the recommendationg made by 

the Air Force authorities and taken a conàcious decision 

to post out the applicant from Bangaloreafter giving due 

weightagetorecomien1ations made, on completion of 

his extended tenure on eXecutive apointment and in the 

interest of the State.:  The annexure 'C' Iias tbeen 

passed with dixections of this Hán'ble fribunal of 

4th May 94 in OA 800/94. My decision was communicated 

by the Head of the :Personnel Directorate who is my 

.senigr staff officer on.personnelmanagemit.. 

I submit that the recommeidation or award -is no 
A. by 

( rL.bh 
	eria to allow an individual on a particular post 

nitely. Here again, applicant has tried to 

>j'mislead the Hon'ble Court by mentioning that the second 
- 

respondent had issued iposting as a spite because 

the ap1cant was re1cmth4nded for the Ati V1sishtg Seva 

Medal by the Chairman.and Director General of Ozdnance 

Factory Board. As per the ..Arnexure 'D' attached with 

OA 922 by the applicant himself, :it  can be, c1early seen 

that his case for the sai&awart was initIated oñ 

13 Jun 91 by the Director General of Works, who is a 

General Officer of igineer-in-Chief's Branch, looking 
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BEFORE THE CNTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCI : BANGALORE 

OA NO 922/94 

Between 

MVSRao 	 Applicant 

Vs 

Union of India & Others 	. . Respondents 

REPLY STATEIENT OF RESPONDENTS I TO 4 

Under' Rule 12 of the Central Administrative 

Tribunal (Procedure) Rules,, the respondents I to 4 

submit as follows :- 

The ppiicant in the abóveàpplict1oz has prayed 

this Hon'bl Tribualtô(a) qüashthe impugned order 

No 7O003/CE/O5f94/EiA dated 7.4.94 issud by R2 to 

asumethe said appbint on 16.5.94; (b)quash the 

àoirrnation order vde Añnéur C'; and (c) 

coriséquéntly quash the posting orde No 384870/Ms(BRIG)/ 

47,dated 26.4.94 postng..out.Brigadier Budhraja to be 

the CE. (.AF) Bangalore assuming the appointment on 

10.5.94, since,,there is no "existing vacancy". The 

applicant has . also prayed for an interim order. 

The respondents respéótfully submit that the 

appl1cant is not 'ëntltléd for any of the réliefsfor 

the following resoriand fàcts : 

The applicant is a civilian Chief Engineer working 



in Military &ignéer Services (MES). He is liable to 

be transferred anywhere in India as per the 

requirements of the administration. The applicant 

while working as Chief Eflgineer, Air Force at 

Bangalore was transferred as Deputy Director General 

(cscc) to work at Army Headquarters in the ig1neer-

in-Chief's Branch, New Delhi. The applicant has been 

transferred by a competent authority i.e0 Dzgneer-

in-Chief, who is the Head of the Department of the 

Corps of Eigineers and that. ofES,,. 

4. 	Para 21 of the Regulation of the 'End FR6 

have delegated full powersto' the Head ok the 

Department to transfer MES.employees,frorn one station 

to another, In exérciseof, the powers conferred on 

him Vide para 21 of the MES and FR6, theineer-in-

Chief, who is the competent authority.to  transfer 

the applicant, has issued .te..Qrdersof,trañsfer, 

transferring the applicant from  Bangalore to Delhi. 

50 	Theap1iàati'n Nd 800/94fi1earljér by the 

applicant was withdrawn by the applicant and it was 

ismisèed as withdrawn by an order dated 14 Jun 94. 

Hwever, the representation of •the applicant dated 

27 Apr 94 was examined and disposed of. by the. competent 

authority by a speak1ng order dated 13 May 94 9  

keeping in view, the provisions, of .para 23of the 

posting policy issued by the gineer-in-Chief on. 

11 



21-.2.1 in the supersesson of the previous policy 

issued in 1987. The transfer of an employee: is not a 

condition of service and itis Only anincident of 

.service: as he1dn: Varha Rào.Vs State of Karnataka 

reported in AIR 1986 SC 1955. This Hon'bie Tribunal by 

Corder datedi9May94vaoated.theinterim order of 

stay dated 4.5.94in 04 800/94añd:lhe R4.has reported 

as Chief Engineer at B.angalore. The process of 

handing over and takingoverhasbOen completed on 

24 May 94.. Copies of 	let tersof the;:pplicant in 

thisconnectIcn'are prOducedas Annexure RI and R2. 

6. 	R4 after taking over charge)has been functioning 

as Chief Engineer at Bangalore from 25.5.94. A copy of 

the arrival report is annexed herewith and marked as 

Annexure R3. The applicant in his letter dated 28.5.94 

has accepted thetaking over charge by R49  who is 

functioning as chief Engineer (A?) Bangalore from 

25.5.94videannexureR2. The applicant is not h.lding 

óharge of any stores as Chief Engineer at Bangalore and 

the question of items being lerified do not arise. 

igningof ha I'1 ve nd taking cver note was a 
4. 

mere. formality between the ' two. The ap.icant after 

with4rawing OA 800/94 has filed the presentapplicatiOfl 

questioning the authority ofthe Head of the Department, 

Engikeer-in-chief, tIissue posting order. In reply to 

which, it is submitted by the-  respondents that para 21 

of MESA regu.atiois and FR6 empowers the Engineer-in 



Chief,  Head of the Deptt. to effectitransfer of 

civiliansincluding Chief Engineers likethe ipplicant. 

The •rder of transfer of,  the appiicant. from 

Bangalere to Delhi is in acc*rdance with law and is 

issued by R2 in exercise of the..pewérs vested in 

him by:virtue of 	21 of MES regulation read with 

FR6.•It is.incorrect to cóntendthat it Is only the 

Miiistry of Defence, who is cmpétent tOissue 

posting orders if officers of Indian Defence Service 

.Engineers,• 

 

who:form part and Pardel.of MES. .i'ganisati.n 

ashasbeen•brought:eutinSRO4Eand 19E.1 .A copy of 

which is produced herewith and marked as Annexure R4 

and R5. As seen in Annexure R4 & R5 9  the composition 

of Military Engineer Services is as fo].lsws :- 

: 	MILITARYENGINEER $ERVICS 

Comprising of officers, Junior Commissioned 

Officers and çther ranks qf the,Corps of 

Engineers and Civilian personnel. 

The Engineer-in-Chief of the Army shall be 

'the Head.f the CerpsofEngireers and MES - 

as seen in note 2 of SRO 19L (Annexure 5), 

However, thepostsof ,  Engineer-in-Chief, the Director 

General of Works, the...ief. Engineer Command and 

AddiIonal chiefEngineer Command shall be held by the 

Army officers only as seen in Note 4 to the Schedule I 

of SRO 4E (Annexure R4) 	However, these officers 
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wi].l not form part and parcel of the servide namely 

Indian Defence Service.Engineers (IDSE). The number 

of:pOsts to be manned by the CivIlian Officers and the 

Arty Officers shall be governed by the MES (Army 

Pepsonnel Regulations 1989) and. SRO 4.E and may be 

arnended from time to time.  

7. 	The contention of the applicant that he being an 

IDSE, which does not form part of the MES is totally 

incorrect and., it is deniecL. The applicant, carries 

with him the MES numher before his name and the 

reporting officer of his ACR is the Command Chief 

Engineer (Thititipg Officer). The Director Genera]. 

of Works at Engineer-in-chief's office is the 

Reviewing officer and the Engineer-in-Chief is the 

Count ersigning.,officer in ACRs ;Of the applicant. A 

opy of the Instructions is annexed herewith and 

arke1 as Annexure R6. 

The t'ranfer order'Of the 'applicant is Issued 

by the competent authority namely the -Engineer-in-Chief 

and even the representation dated  27.4.94:, of the 

applicant is made to the Head of the Department namely 

the Engineer-in-Chief at Army Jeadquarters. The 

fact that the applicant had chosen to make the 

representation dated 27.4.94 to the Engineer-in-Chief 

establishes that it is not the Ministry of Defence, 

who is coipetent to transfer him as otherwise his 

representation should have been addressed to Govt of 
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India. 'Before £i'ling OA 922/94, the 'applicant could 

have appealed to Govt of India''againgt the order of 

the Eineerin-hief, who has dispoéed of his 

representation' and thus he has not exhuted the 

'alternative remedy available to the appiicant before 

approaching this Hon'ble Tribun'l-. 

9. 	The MES is espongi-ble to provide work service 

to the Army, Navy in4 Air Force, Ordnanc Factories 

and R&D Organisat•ons, The :organi'sation 'of MES to 

the level of Zonal' Chief Engineer' is appended below :- 

ngi neer-In-Chief 
(To be held. by Lt Gen of, the Corps of Engineers 

o'fh'èIdian Ary)' 

' 	 ComanI Chief Engineer 
'(Southern, Eastern, Western, Noi'thern & Central Commad 
(To beheld by the; Major Gneral of,  th Corps of 

Engineers of Indian Army) 

Zonal Chief Engineer/Chief &igineer(Project) etc. 
(To be'hélLhy Arm-yQfficers of the rankZ Brigadier 
of the Ccrpsof Engineers of Indian Army/civilian 
Chief ]gneersof MES) 

10. 	he Engineer1n-chief i aPrinclpal'Staff 

Officer and Head of Corps of Engineers including MES. 

R.2 is responsible fcr combat engineering as well as 

work serviceiand is the advisor to the chiefs of the 

Army, the Navy and the Air Force staff and Ministry of 

Defence on all rnatters concerning engineer work 

serviceand camouflage policy. R2 is responsible for 
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all, personnel matters of MES employees as well as for 

technical planning etc. On combat engineering side, he 

is. responsible to General Staff of. Army Headquarters on 

operational planning, inteligence and logistic planning 

in the corps of Engineers. The. Engineer-in-chief and 

all other suborinate officers at the zonal level, whiôh 

is headed by the Zonal Chief Engineer are assisted by 

various: engineers, who carry different designations0 

11 	On 17 Sep 91, GovtAl of India 	or"gahlsed the MES by 

creatthg dedicated sèrviçe-wlse, MES formations upto 

Zonal Chief ' &igineer's level. Hence four Zónal Chief 

Engineers for Navy and five fbrAir Force were re.. 

designated while,iinplementing Govt of India directions 

and they. are., called asZonal Chief Engineers. The rest 

of the detaiis of the different zoneS are not, relevant 

for the purpose of this case. The Chief Engineer, 

Ar Force and Navy are responsible for providing 

dedjcàted work services .t,oth,e Air Force and Navy, who 

are part of the MES and are directly under Army $ub 

Aas for' 1ocalaministratioñ and under the tèthnica1 

cc'ntról of the 'Chief Enineerj Army Cêman and' Engineer 

in-Chief as Head of •' the Department. ,. 

12. 	The Engineer officers cadre of MES consists of 

follówingofficers:- 

'(a) At iyOffiers of Corps of Engineers in the 

Indian Army. 	 , 

(b). IDSE (MES) civilian officers of the engineer 

cadre. 
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(c) Officàrs promotedfi'bm the subbrdihàte caere 

of MES. 
:. . 

There are also other four óadrei in the MES like 

SurverOr cadre, ArchitectctadTre, Adm cadre and Barrack 

& Stores èadre, whIch are not relevant 'for the purpose 

of this case. At no pOint of time Navy or Air Force 

officers have e/er been posted to MES on any work 

assighment. It' is clear from the foiegOThLg  ti't 

Engineer-irchef is Head. of MES Organisation, which 

consists f both A'my.. Engineers and civi].,iL engineers. 

Notwithstanding what- is stated above, te respondents 

subiil.t as follows ;- 

	

13. 	Regarding para i(iii) f'the'appl1ction :- The 

contention 'that th"e applicant is still th chief 

Engineer Air Force at Ba?igalore is 'i'ncbrrect and he has 

been rep].aed by R4 with effect from 25.5.94. This 

Hon'ble Tribunal has also rejected the prayer or 

interim order of stay of Anne*ures 'A' & 'B'. 

	

14.. 	Regarding para i(iv) of the. application:- The 

address given by the- applicant In this para1s 

incorrect as he ha$ been relieved of his. duties. as 

Chief Engineer with effect from 25.5.94. 

' Regarding para 2 of the application:- R4 is 

already discharging as chief Engineer (AF) Bangalore 

since 25.5.94. 

Regarding para 5 of the application:- The main 
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is 
groundon which .the present application is filedthat the 

Engineer-in-chief is not :competent authority to issue 

transfer orders.' For the reasons already.., submitted , the 

transfer order of the applicant has been issued by the 

Engineer-in-Chief, who is Head of the Department, in 

exercise of the powers conferred under FR6. If the 

applic:ant is aggrieved by the order of his disposal of 

his rpresentat1on by the Engineer-in-chief, it was open 

for him to approach 'Govt of In1a by way of an appeal. 

The ap]llcation is not maintenable under section 19 of 

the AdEinstrative Tribunals Act, as he has not 

exhausted the alternative remedy. The application is 

liable to be dismissed. Itis a fact that the applicant 

was posted as Ch.ef Engineer (Project) Factory at Trichy. 

It is also a fact that he wqs recommended for the award 

of AtiF  Vishisht Seva Medal, which was not ultimately 

conferred upon the applicant. As seen in Annexure 'D' 

to the application, the case for the said award was 

initiated on 13.6.91 by the Director General of Works 

in Engineer-in-Chief's Branch and not by Director Genera 

Ordnance Factory (DGOF.) who has endorsed the citation 

an 18.6.91.. The appliQantias violated the norms of 

Offici,al Secrets Act in disclosing the confidential 

recome.ndgtion. However, this recommendation £ or award 

has nøtbeen accepted.by  the: competent authority. 

17. 	Regarding para 6.4 of the application:- It is a 

fact t1hat the applicant was transferred from Trichy to 
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Bangaloréascotitended by him. The receiptof 

Commendation from Chief of the AyS if-by the 

applicant as per Annexürë 'F' eiS nothing t-do with 

- 	 the.tra:nsfer or-er -in question. 

18. 	Regarding para 6.5 of the application:- Since 
;. V  

the project at Trichy was completed and the 

organisation at Trichy was wounded up, the applicant 

was transferred as Chief Engineer (Air orce) 

Bangalore. This order of transfer was, also issued by 

the Engineer-in-Chief. The transfer of the Chief 

V  Engineers including that of the applicant will be 

effected on administrative requirements. There are 28 

Chief Engineers in the department, who have'been 

executing prestigeous projects in different parts of 

the country. The Chief Engineer Is responsible to 

plan and execute the work, which falls within his 

jurisdiction. Although the final rsponsibi1ity of - V. 	..•:- 	- 	 V. 	J 	 - 	J. 	. 

theMES works rests with the Engineer-in-Chief, who 

is advisor to all 3 Chiefs and to the Ministry of 

Defence on engineer works matters. 	 V  

Regartingtpra 66--6f. the.=.applioat.in:_ The Air 

Fdrce,authoriti:,ei hve eccmmended eali-' that the 

applicant be contInued as-  :Chief. Engineer till 

- Decemb-er93 or March 94. They have now"àtatéd that 
V 	

the services of the applicant are not required any 

- more. A copy of Air Headquarters letter in this 

respect is produced herewith and marked- as Annexure R7. 
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20. 	Regarding para6.7 of the application:- The 

allegation made by the applicant against R2 will be 

separately metby R2 by way of an affidvit, However, 

'the allegations of the applicnt against R2 are not 

borne out of records'orany other facts. The applicant 

has not produced any material t.o substantiate his 

allegation. 	 . 

21. 	The Army Officer at the rank of Brigadier is not 

:copa.rable to. the Chief Engineer of .the ctvilian ranks 

as they carry different' Scale of pay and salary. 

Brigaier carries a total pay of pocket of R.77O5/-

whilethe applicant in"1988was drawing a pay of ft.6767/-. 

R2 became. B'rigadir in 1982 nd Chief gineer in 1983 

while the applicant 'became' chief Engineer in 1988. 

The cnparison of sevice 'records betweèn'the applicant 

and R2 are totally irrelevant to the Issues involved 

in this case. Each one of them have climbed in the 

ladder in the servIceba.sed on their owri,merits. At 

any rate the applicant is not senior to the R2 even as 

Chief Engineer. 

22. 	Rega.rding para 6.8 of the appliàation:- R2 was 

promoted as Brigadier in'1.982 whilethe applicant was 

promoted as Chief Engineer iri1988 an the allegations 

are denied by the respondents. Thé'fact remains as on 

todaytor on the tay of issue the transfer' orders, R2 is 

the 	ineer-in-Chief, •who - isi Head of MES,"whose 

position is not questionable by the ,applicant. 
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Regarding- para 6.14,of the application:- It is 

submitted that in Schedulel of SRO 4E, SE Civilian 

Officers will be holdint 17 posts of Chief Engineer 

out of the authorised 44 posts in:MES. Remaining 27 

posts will be held by Army Officers of the rank of 

Brigadiers as given in the Table of SRO'19E. This 

clearly establishes the fact that .IDSE Cadre is part 

and parcel of ME$. 

24.- Regardingpara 615 of the,  application:- It is 

submitted that the service as mentIoned'in Note 4 of 

Schedule I. is Indian Defence Service of.. gineers (IDSE) 

and not MES as understood by the 'app1.icant". Under 

definition para. 2 of SW kE, service. is. ..learly 

defined as the indian-Defence Services of Egineers 

constituted under Rule.' 3, 

25. 	RegardIng para 6.16 of the application:.- It is 

submitted that as per SRO 4E, the post of the Engineer-

in-Chief, Director General of Works, Chief Engineer 

Command and Additional Chief Engineer shall be held 

by Army officers only. The 4E shall be read in 

cGpjUflCti9flwithSRQ 19E whereIn the'.psts€o be 

,,tenanted in MESin Engineer Cadre by Army . Officers 

and,cjvllian offi ers has bens.pecified, The Engineer.-

:iQhief is the Head of MES and hence.'the applicant 

is -under the administrative contz-'oi. of the Engineer.- 

- 

in-Chief and he has.authcrity-t--trasfer the 

applicant..  
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26, 	Regarding para 6.17 of the application:- It is 

submitted that Ministry of Defence, Govt of India is 

the controlling authority but it is not the 

administrative authority as contended by the applicant. 

Since publication of SRO 4E all posting orders of the 

officers of the IDSE, 	including the 

officers of the rank of the applicant has been issued 

by Engineer-In-Chief. 

Retarding para•6.18 of the application:- It is 

subniitted that under FR6, Head of the Department have 

power of postings of their subordinates. 

Regaiing para 6.19 of the application:- The 

applicant is a MES Civilian Officer and cont.nues to be 

so. He is under the administrative control of Engineer-

in-ciief and reorganisaion of MES to proVide dedicated 

works service has not affected the position of the 

Engiieer-In-chief. In this connection Air HQ letter 

No Air HQ/S 37501/107/W(P&C) dt 24 Jun 94 annexed as 

AnneeR7 is relevant. Also Engineer-in-chief's 

Branbh vide their letter No A/0043/CC/MIS Pig dated 

30 Mr 92 has issued the Command and Control set up of 

dedibated MES formaticns which is annexed as Annexure R8. 

As per the Inter Service Committee Report, Para 62 is 

releant wherein it is stated that the Engineer-in-

Chie is Head of the Arm. The annexure 'K' is not the 

IRC èpert but only a presCntation done by one of the 

officers in the initial stages. It has no legal 
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sanctity. 

Regarding pars 6.22 of the application:- It is 

submitted that SRO 4E clearly defines in.Rule 10 sub 5 

that where no provision has been made In the rules, 

'; the existing provisions 	applipable as. to that o- 
--- 

Central Civil Services will cortinue. As per Para 

21 of Regulations of MES (RMES), Englneer-in.chief is 

the Head of the Department and continues to exercise 

.powers óf.Heact of Department as defined Fa6. 

Regarding para 6.23 of the application:- It is 

submitted that Engineer-in-chief is competent to 

- :exërci-the power of posting in respect of his 

subordinates, hence he order Issued jj:rcjther 

- 

	

	illegal nor withott authority and the Annexures 'A', 

'B' &: 'C' have been Lssued by lawful authOrities. 

Regarding pars 6.24 of. the application:- It is 

submitted that there is no provision in.the policy to 

intimate reasons for posting. His, posting has been 

issued In the interest of the state.. His request for 

interview has been deemed to have met when the 

applicant saw the Engineer-In-chief on 06. May 94 and  

he was explained the ].oic of his postIng as he has 

completed 4 years 11 months as Chief Engineer, and 

subsequently his representation was disppsed off on 
I 

13 May94 by a speaking order as directed by.this 

Hon'ble Tribunal. 

W  0 
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32. 	Regarding paxa625rof the application:... it is 

submitted that there. is,  noclause27 in .the existing 

posting poliqy..issue4 on 2iFeb. 91. The: relevant 

extract.s of last leg 	 a.s under 

Pára 12(e) 

0No officer háS 	iht to post mt at or near 
home itat1ón/ ieced pl'aôèÔt re4idenc'e on the 

pIe of lst leg p.sUn. Hàwver, they may be 

afféred suchpósting previdéd 
I 
 a suitable staff 

'pest is available ani Is in the interest of the 

Organisat ion". - 

1 Para 18(e) 	: 

"The facility. of, ast leg pøstIn may not be 

available in all cases e:specially for officers 

hol.ing senior grades i.e. SE or equivalent and 

ahove", 

There is no staff appeintrnent available at 

Bangalore and he has already served at Bangalore for 

2 years 9 months as Chief Engineer, thereby serving in 

the executive appointment for 4 years 11 months as CE 

continuously as against a tenure of 2 to 3 years, as 

]iid Iown in the posting policy. Also, by new, he has 

servetfor more than 8 yearsat Bangalore itself which 

is his Home station. 

Regaxing para 6.26 of the application:- It is 

submitted that Para 12 cfthe IRC Report is only the 

2 
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recommendation of .,Commit-te6 "and has"nc' legalforce. 

The posting p o1icyjiàUe -or21 Feb91 b the igineer-

!inCh.ief.S Bz2ñch sti'llhoIdZgcod'-'MESi the 

biggest. eenstruetiorI  'agency in the country ix4' various 

projects are executed by the MES throughout India, 

It Is lsp submitted•.that progressing. and completion of 

sanctiOned projects and sanq.ti9ning ..cf,new projects 

are a. continuous prccess... The ,overal]., ieàponsibility 

of.  work services and timely completi,on-of works rests 

in En1neer-in-Chief and rot :wth Zoiial chief Engineers. 

35. 	Regarding para 6.27 of the applic ion:-, It is 

submitted that the posting crder..M....tSpea1dng 

Order passed. by the. 2d respondert do 	suffer from 

ny leg.ai...Thfirmit.y is •a1leged, as boththe'orders have 

been passed; by the. competent aUthority.' At present 

there are no projects of national impOrtance either 

under planning or èxecuticn with the chiel' Engineer 

(Air Force) Bangalore. Ar Force authorities have 

confirmed vide Annexure-7 that the applicant can be moved 

out on posting as ordered by the Engineerin-Chiefs 

Branch and there is no further requi rment of ret aining 

him at Bangalore as chief Engineer (Air Force). 

36. 	As regards llegations agaiiist the 2±1drespondent 

are concerned, the same wilFbe replied by' the' 

respondent No.2. 

37 	. Regardin para' 6.28 '&6.29'of th&apliction:- 

The 2nd respondent will reply. 
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38. Regarding para 6.30 of the application:- It is 

submitted that transfer order is not vitiated by the 

fact that Maj Gen Ày S.athe is working as. Add]. ,Director 

Generl (Pers) and applicant has been posted as DDG(CSCC) 

The DpG has to work under Add]. DG who, is holding higher 

appointment. and ,rank as per the oganisational 

structure., The, pay drawn by Maj. Gen Ày Sathe is 

immaterial. Both are from separate streams serving in 

MES and have climbed up the ladder and reached present 

rgksas per their service coriuitions. The Status of 

theapoiritment is mOre Important than the pay drawn 

by 'th6 individuals. 

39.. 	Regarding para 6.31 of the application: 	It is 

submitted that the contention of the applicant; when 

the projects are halfway he cannot, 'be posted out is 

incorrect. The functioning of MES is continuous where 

new p'.ojects keep comlr.g up and ol projects Keep 

getting completed. It is administratively not feasible 

and correct to allow one officer to remain in the same 

post and 'station, for his personal aspiration' over the 

inter st of 'the stjte The 'allegations about the 

competènceaf the 4th 'respOndent by the 	'licant are 

in ba4 taSte. It is not for the applicant to:  state 

that the: 4th respontent will not be 'bl& to carry out 

dUtie' effiOi.ent"iy. It Is''Misc'heviCus stát'emCñt and 

has'ben levelled with 'ulterior motvè. The 4th 

respoMent is fully comptent 'and qualified to 
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efficiently discharge thd duties of Chief Engineer 

(Air Force) Bangalore. 

The Air HQ vide their letter dated 24 Jun 94 

annexed as R-7 has categorically stated that "It is 

hereby c 9nfirmed that Shri MVS Rao can be moved out 

on posting as ordeed by E-in-C's Branch. There is 

no further requirement of retaining him at Bangalore 

as C (A1?". 

Regarding. para. 6.32 of the application:-, It is 

submitted that the-posting order of.  the applicant was 

correctly issued on 07 Apr 94 by the 2nd respondent 

and was correctly despatched in time to Chief Engineer 

(Ar Fôré) Bangalore with a copy to him and it is not 

possible to scerta1n 
1 . 
 when the said posting order was 

received by Chiei Engineer (Air Force) Bangalore. The 

date of receipt ofposting order cannot be ground to 

allow him to contihue as Chief 'ner (Air Farce) 

Bangalore. 

42. :Regrding para 6.33 of theapp1icaton:-. It is 

submitted that MES is a coposLteorganisation.. 

consi.stingof AryQffice.rs and., other personne] of 

Corps •of-igIneers of 'the 1Ind.ian Ary :afld MES Civilian 

off1cers/mplgyees .The 	Ineer-in-Chief, beng Head 

of the MESis fully copetent to issue postlpg, orders 

of MES Clyilian personnel. The: Military Secretary, 

Army HQ is the competent authority to issue posting 

order of the 4th respondent, being an Army Officer. 	' 
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In Army, it is a normal practice to issue postings of 

senior officers by signal. The poàting of an Army 

officer in place of . a civilian officer of equivalent 

rank. and vice versa to man the post.in  MES is legally 

tenable. This Hon'ble Tribunal has no jurisdiction 

to go into the legality of the transfer order of the 

4th respondent. 

43. 1 Regarding para 6.34 of the application:- It is 

submitted..that the posting of applicant in no way 

athouñts to abuse of power by the 2nd respondent. It 

is not the fundamental right of the applicant to 

continue on a particular post in a particular. station. 

The Hon'ble Supreme COurt has held in-the case of 

Shilpi Bose Vs State of BiharAIR 1991 SL 532 stating 

thatthe courts should not interfere with the transfer 

orders which are made in public interest and for 

administrative reasons unless the transfer orders are 

made in violation of any statutory rules or on the 

ground of malafide. A Govt servant holding a 

transferrable post has no vested ri:ht to remain 

posted at one place or the office. Tranwfer orders 

issued by the competent authority do not violate any 

of his legal rights. Even if a transfer order is 

passed in violation of executive instructions or 

orders, the Courts ordinarily should not interfere with 

the order, instead affected parties should approach 

the higher authorities in the Department 
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There is no violation of the fundamental right 

of the applicant guaxanteed under Article 16 and 21 of 

the Constitution of India as alleged and his posting 

also does not amount to any violation of legitimate 

xpoctations. 

Regarding para 7 of the application:- It is 

submitted that on dismissal of 0A No 800/94, if the 

applicant feels that Ministry of Defence isonly 

competent to issue his posting order, he should have 

represented to Ministry of Defence against his posting 

which he has not done. Thus he has not exhausted 

the remedies available beforeapprcaching:thiS Hon'ble 

Tribunal, 'Hence the OA is premature and deserves to 

be. dismissed inlimine on this, ground alone.. 

In view of the averments made above and the Law 

laid by the Hon'ble Supreme Court and various Benches 

of this Hon'ble Tribunal, posting/transfrs falls 

within the domain' of administration. We invite kind 

attention of this Hon'ble Tribunal to the following 

important judgements of Hon'ble Supreme Court ai 

that of this Hon'ble Tribunal, in support of the 

contention of the respondents - 

Union of India V/S HN Kirtinia 

(1989) 3 SCC 447 

Shilpi Bose & Ors V/S State of 

Bihar & Ors, 

(1991) SCC 659 
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Rajendra Roy V/S Union of India 

AIR 1993 SC 1236 

Vardha Rao V/s State of Karnataka 

AIR 1986 Sc 155 

Shri Venkatesh K Chowd.apurkar V/S 

The C.ntroller of $tate Accounts & Ors, 

- 	SLJ.1994-(i).-28o 

Gujarat EJectricityBoard V/s 

Atmaran5un&omal Peshani 

(1989) 10 ATC 	396 

Joinder Singh V/s Uni•n of India (Copy 

(1994) OA 1223.-PB/193 	aunr 

(CAT Chandigarh Bench) 

£47. 	'All averments, submissions and contentions of the 

applicant which are contrary to and inc.n5istent with 

what is stated herein and above are denied as if such: 

staterent'is specifically set-sut herein and traverae. 

The respondent crave leave of this 

Tribunal to add to, amend and alter this written 

statement and to produce further docUments if and when 

found necessary during the proceedings. 

Wherefore, it is prayed that this Uon'ble 

Tribunal be pleased' to dismiss the application in the 

interest of justice. 

2v 
- 

p-Respondent 
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V ER I F I C A '1' I 0 N 

I, Colonel V Sreeharan, working as Director 

of Personnel, Enineer-ln-Chief's Branch, Army HQrs, 

New Delhi, 4o hereby solemnly affirm and state that 

the contents of the pax'as 1 to 19 are true to my 

knowlee and that I have not supressed any 

material facts. This verification is signed by me 

at New Delhi on Eighteenth July, 19914. 

New Delhi 
	

(V Sreedharan) 
Co 1 

Date :19 Jul 94 



RS 33 1385 

MVSP/PF 

Chief Engineer (Air Force) 
No. 2 DC Area 
MES Road 
Bangalore-560 022. 

2 May 94 

Brig DK BUd-i aj a 
Qiief Engine r (AF) 
Bangal ore- 22 

TRANSFER OF. QIARGE - HANDINGOVR NOTES 

On 215.94 (Saturday) I explained to Ccl Sreedhr&i, Dir 
Fers, Shri D. Mardia, reps of E-in-C and yourself that I was very 
unwell and the medical auth orities had advised me rest for one 
week from 18.k.94. 

In the wake of l-ionb1eCT's decisiai of 1.5.94 vacating • 
the interim drder, I did attend the office as per the request of 11 
Col Sree dh arn, Dir of Pérs of E- in- C despite my s ickne ss and 
against medic'aL advise on 21.5.94 (Saturday) i thus wished to 
reassure you that I had no intenticn' of delly d.allying my handin 
over. I therefore put on record ai 21.5.94 (Saturday) that the 
handing over ihad corrmenced. However I continued to remain unwell 
and in fact ny con.ditiai aggravated' from 23.5.94. In •the circurn-
stances I was unable to attend office on Sunday the same being 
closed hclidy on account of Bakrid also when the staff would no 
be attending the of fice. 

H 	 3. 	Howevr as per your request I ensured that the office was 
kept open onSunday so that you could attend as you were of the 
view that thd 4 days permitted fOr handing/taking over uncr 
relevantArmy Order would also inc1u a Public Holiday like 
Sunday.. 

4. 	On 23 .:5. 94. my conditicn worsened and an reporting sick., 
the medical authority advised me for admissicri in the hospital 
and treatmentL I refused adrnissiai inspite of my ailment just to 
keep the wordi, I had given, you that I shall Co-operate with you 
in taking over so that you are not held respcnsi1e for delay,' 
ifany. 	

,. 

5 • 	 Mean whF e I expla med to ycu under re levan t N ES Regu 1 at i a s 
ara 67) if ~more time is taken in actual.handlng/taking over than 
at may be reasonable, the unreasonable element istc be..4educted 

-4- EI from- thee+_en.titLement .0± the_person concerned. I.qi .... 
- 

F 	 advise of bed rest for one week i.e.. from 23.5.94 to 305.94.\,,In 
H 	-.. 	 . 	

. 

N, 

ii

I 	" 	
UUIRIi 	 1'Ufl 	jI.I 1 031 	. 



MVS Rao, IDSE 	' 	 Chief Engineer (Air Forc.. • 
Chief Engineer 	 No. 2 DC Area 
OFF 34 8273 	 MES Road 
RES : 33 1385 	 Bangalore-560 022. 

-2- 

my present state I am unable to attend office and to continue 
with the handing over of my charge which 1 very much wished to 
do tkot to avoid giving any wrcng irnpressicn. 

6* 	in view of my physical inability to proceed with in the 
circumstances stEted above, 1 expect to hand over from my side 
commencing from 01.6.94 01.5.94 being next ECIG day) and concluding 
the same by 15.6.94. The entire time taken due to my sickness 
would indeed be subject to its reasonableness under the circums-
tances by the competent authority concerned. 

7. 	I would like to reassure you that I have no intention to 
cause any avoidable delay but on account of financial implica-
ticns and chances of pcsible errüarassment in future if I were 
only to sign as having handed over exactly after 4 days as you 
seem to desire; I would perforce have to &, it meticulouS1y 
even at the expense of my own leave as provided in the MES 
Regulations. 

ç 
MVS63 

Chief Engineer 
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MVS Rao, lOSE 	
Chief Engineer (Air Force) T 	Chief Engineer 	
No. 2 DC Area 

OFF :348273 	 - 	 MES Road 
_RES 33 1385 	 Bangalore-560 022. 

MVS P/PP 	 - May 94 

,-%rig DX' Budhraja 
Chief Engineer (AF) 
Barigalore-22 

TNSFER OF CHA1E - HANDING OVER NOTES 

I 
10 	 Reference your letter No.17534/DKB/PERS dt 26 May 94. 

I am grateful to you for your concern on the state of my 
health and for your good wishes for my speedy recovery. I tally 
agree with YOU that we mutually decided that in vIew of my ill- 
h ealth you may occupy the chair of CE (AF) Bangalore on 24 May y94 

J.and start functioning. But your desire that I may sign thehanding 
over notes prepared by the Staff Officers on 26 May 94 could not be 
fulfilled as I exolained to you on telephone on 26 May 94 thafl 
signing the handing over notes at the residence while one is sick 
would not satisfy the Durpose for which the handing over notes is 
given to -the. new incumbent. Hence I requested you that the handing 
over notes will be prepared by myself immediately after the Doctor 
clears me with fitness and in the shortest period which you may 

—consider reasonable or by CZ SC, the handing over notes will be -- - 	made in your presence and in your office and the same presented to 
you and will be handed over to you.. I may be struck off strength 
the next day with the Movement Order, This has been discussed with 
Maj Gen NR Khanna, CESC on 27 May 94 and he has agredd for the same 
and he also said that he would convey the same directions to you. 

Regarding Board of Officers, the same is normally ordered 
only when a present incumbent refuses to hand over charge. As I 
had already agreed for you to function as CE (AF) Bangalore due to 
my sickness and you x±± are functioning from 25 May 94 and also 
that I had ordered the respective section heads to prepare the - 
draft handing over notes with which there will be no difficulty in 
your functioning, ordering a Board of Off rs may tantamount to 
forcibly taking over which the present circumstances do not warrant 
as I have already agreed for your taking over and functioning. My 
personally preparing the handing over notes/prepared by the Staff 
Officers, is in your interest and in the interest of the oraanisatior 
and I would be doing my duty. Particularly on reorganisatior. with 

*..*2 
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Chief Engineer (AirForCe) 
No. 2 DC Area 
MES Road 	 -" 
Bangatore-560 022. 

Chief Engineer 

the Govt sanction for dedicated Chief 
Engineers and as a newly 

raised CE's foxiiation I feel it IS my duty to put across all the 
important decisions taken from the date of starting of raising 
this formatidn till the day that you havç taken over charge and 
gt rtedfuncti0flthg i.e. 25 May 94. 

4. 	Once again I am grateful for all the facilities given and my only further request is to issue my Movement Order only after 
I am cleared by the Doctor andl hand over my handing over notes 4  

which I assure to prepare in the shortest time which you would be 

witnessing. 

(MvsO) 
CHIEF ENGINEER 

Copy to 

Chief Engineer 
Southern Conand 
Pune-411 001 

- (for personal attn of Brig Rai VSM 
DW Ukz and Addi CE Per) 

A copy of my letter dt 26 May 94 and 
copy of Brig D1( Eiudhraja t s letter dt 
26 May 94 after he had started 
functioning are enclosed c: your 
information please. 
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5908 	
Chief Engineer (Air  Force) 
No 2DC Area (MES Road) 
Bangalore - 560 022 

10002/ 347 /E7 	 . 	
May 94 

iZ Branch (..s Brig) 	 S 

Headuartors 
rc po Nw Delhi - 110 011 	 . 

RIVAL_REPORT:OFFICERS (Aj11 6 41 

Refer to SAO 16/5/74. 	 5 	 41 
0 

On being struck off strength from E_1fl.Cts Branch, Army HQ, 10-17534F Brig QK Budhraja COi (u) A/C No XVI/1.52/126?08 report 
arrival on permt duty on 21 May 94 (FN) and assumed the appointment 
f Chicf Engineer (Air Force) Bangalore 'Mel 25 May 94 (FiJ) 

Auth : Army HQ Sio No 38487/.lS(Brjg)/ii7 (it 26 Apr 94.. 

t) 

- 	
(CS Seshagjrj Rao) 
Addi Chjf Engineer 
Chirf Engineo'r (AF) 

1 	Branch U;S_.4CR), Army H, DHC: PU, N@ Jojhj - 1.10 011 
AG's Branch (or-9(c), Army H, Wost iock III, RK Puram, 
iew Delhi —110 066 

3. 	
Army 1-(Q (PS-8/AOBF, West Block III, F Puram Ncw Delhi_hO C66 
MGI Dt 	AGI Bhavan Rao lula Ran iiiorg, Vos ant .Vihar, 
PB N0. 1't, New Delhi 110 057 

	

5. 	
ADG Systems (MISO/PSG) GS Branch, Army HC: West Block III Puram, New Delhi - 	066 	 . 

	

5. 	B—in—C's Branch (IA),  Kashnjr House, New Delhi —110 011 

	

7. 	
inC's DranchIS), Kashmir House, New Daihi - 110.011 

	

3. 	E_jn_C's Branch (2 iPC & E2 Air), Kahmir House, New Delhi - -10 oh 
9. 	Air H, (DAFvi) Vayu Bhavan, New Delhi —110 011 

	

1(1. 	 i-iC Southern Command Engrs br3nch, Pune —411 001 
ii. 	HC TO !AF?  Bangalore - 50 006 

'i( Southorn Air Command, Trivandrum 695 )06 
H Maintenance Command, IAF, flagpur -410 007. 
HQ ATNKJ( & G Area Is land Ground, Madras —600 009 HL K & G Sub Area }3anga1or. - 560 001 

	

13. 	Office of the CDA'(U), Golihar i'aidan, Pune —411 001 

	

17. 	Station H, Bançalerc _560001 	S  st 0 	AF J 	hiii; Bangaloro —56fl 015 -*.Sttjo H. AF Yolah -'nk, 	lr.ilero 56t 063 

	

20. 	;-Q BEG & Centre, Roorkc?o (u.?) 717  657 21 	Eitort 	E ourn0 al, .CMEJun _41 i.o31 
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ISTRY OP L)I;Trjrt, - 

'-' 	 -. 	
New Deilti. the 9th July. 1991 

cxercic of the poers conrei-rcd by the pjQvJs 
jc Prc idcttt 	 o to nrticle 09 of the 0onttttt0 - - 	•. •. 	

hereby m.skéj (hc fbllbwing rules rcgutating the method of rceruit,iicnt,,n d the condition5 ofc-fc of persons nppoiiitcd to the IN[)IAN D1FNCI SERVICE OFENOINI3ERS in the Minct 
ry 

to the regulations notilicd in S.R.O. 19-E dated, the 31st July, 199 under ectio 
i 2 otthc thiy Act, 1950 (46 of 1950), rc!tingto the nninbcr of posts, uppoiiiIIncn and 

peut 	 rcernt Aiink 
drttoips OFTNGINERS IN TIlE MILiTARy ENGINEER SERVICES DE-

iiarndy 

. 	I. 	ltort title and colnmcnccmch( 	se nilcs may be called the h)(Hall DCICHCC Sc,ke of Enlnccr (Recruitment and conditions of scrvk) Rules, 1991. 	 - 

(2) Thc$- shall come into force on the date of their publication bi the odaI Gazette. 
1 	

:. liiinitions :—In these rules, unlcs the Context otlierwicc requires. 

1 	• 	(a) "Coinniissjon" means the Union Public Service Cnjnndcsjo,t; 

(b) "Controlling Authority" means the Government of India in the Ministry & Defence; 

(c) "DeprtrnentaI candidate" means a person who has bLen appointed on regular 
	sis filer co nsulta lion witt the Cornniissio n or on t Re rcemii  nimin tions of it Dep.i r tinicuta f l'n Olfloto - 	 Committee; 

- - 	- 	 (d) "Departmental Promotion Coniniittce' means a Committee specified against each post in - 	
Schedule 1V to consider promotion or conuirnation in the said post; 	- 

.. (c) "Duly posts" means any post specified in Column 4 of Schdule 1; - 	- 
(f) Examination" means a Combined Competitive Examination 6onductcd by the Commission 

for rccrthtment to various Engineering services or posts as may be notified by the G
0v-eminent from time to time  

(g) 'Govcni.ment' means the Government of India; 

I (h) "Grade" means a grade of the Service specified in Column 1 of Sclicdule 1; 

(1) "MiI;ta ry Enginecr Scrvces (Army Fe rsonuicl) Regulations, 1999" means regulnt
5  made by the Central Government in cxc rcIc of the povcj confi rd by ccctio I 92f (h 

- 	Act, 1950 (45 of 1950) rcgrding lh: number of posts, appointments and percen(gc of the 
Army Officers, Junior Conirnissiopd Officers and other rautk of lh Corps of Engineers in 
the Military Engirccr Services 

(j) "regular service" in relation to any grade mcan the 	d of service in tIfl' griidc rendered 

	

- -- - 	
afler selcciin according to procedure laid down by the Govrnmcni for long term nppoint- 
mcnt to tlit gr..6c and includes any prind or perie3: - 

(1 ) takcn into account for purpose of scniorit)' in the c:ne ,i th')Sc appointed at the mutual constj. - 	- 	tution of th service; 

(ii) during which an oflicer would h3v held a duty post in the grade but for being on leave or 
otherwise not being available for holding such pessi. 

•. 	(1<) "Schedule" nieami.s a Schedule arnccd to these rules; 

"Sch:dtled Castes" and "Schedukd Tribs" swill have the nlcnningc respectively flssigmed 
- • 	

• 	to theni under clause (24) and clause (2 	of article 366 of the Constutiomj; 

(ni) "Service" means the INDIAN DEFENCE SERVICE OF J3NGlNEJ3fS constituted under •' 	rule 3.  
,. •.., 
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CO ST 	
ilON OE 1HD1N 	

FENC:Si'1' 	
OF 1NGiHEI1 	r1tere sh 

consututcd a SCEVICC 
to b known S thendin DfChCC Service of EiC 	isjst g of postS speC 	'. 

Schcdul 	

: 	

. 	 I 

i n 	 UTllO5GD STRNG11IAD ITS.R6V 
w() The duty pQStS flC1U 

,jvn;ous gtadc3 of 	
scrviCC, their nanlc3. jwnbC! and clCS of 

pY shalt be ns 	
In 

	

: 	
••. .' 	 ,'.:' 	

. 	 •:' 

hc Cove 	,ent maY 	
tcn1P01 	

idditions to or rcdUCttOflS rO1fl tIc 't rcngth of the 

dY 	dsth 	
Ioñ radcs n1t"inY d' iiccessarY fni tiiiic to tithe. 

	 .-.' 

.. 	

..s 	 ti.' 	I 	t 	• 

' ' 	.'. 	

. . ....., 	 I 	

, 	• 	 •• 	 • 

(3). The 
Govcmmt maY, in conSUl 	on viih the Corni 5sion, lctud in 

o f eclde 	the 

SCCC SUCh posts as maY be dcrncd to be cquiva1Cflt to the posts included in the 5CtVCC, n statUS, 

saieôi'PaY ad 
røfcsSi0 	.00fltet, other thn'thOSC 	

hudcd in Scheduk 1. 

(4) .T

11 

he'c' 	may, in 	
suttatbofl\vjtthlC 	

apOflt an officer 

is included 	h~ CICC uidcr submté (3) t6t!e apro1lath grade 
01the SCkC in 	ten1pO(a 

c3pnCitY 	a subs.tantilve capaCitY, 	.it,iY deem fit and fix his scnoritY in that grade in,acCOT 

dance with thc general orders ot instrUCtOfl5 5ucd b lic Govc1l'°. 

from time to time iii this regard 

MEMUERS OF 
TIlE SERViCES —The followuulg perSofl5 shall be members of the 5erViCC, 

amCl 	: 	:'' 	•••' 	

•. 	 i 	

. : 	: 	 . . 	 •.. 	 . 	

. 

(a) 'Perofl5 dcen' 	
to have1 bccI ap 0 ntd to the scrviCC undr 	

and 

(b 	
, .,01 -p0;td to 	

eiceunr rlC 7.••-• 	• -- .—.. 

11AL• cor4STl 
UTION :_Aht the existing 

0 ffi
ccrs in the MilitarY Engineer Services 

'EnginCf adre 	
b1di g Group 'A' posts on ru1ar basiS Ofl the date of coC11c" 

of these 

ruleS shall be deemed t have been appOiflt 	to the orreSp
m posts and grades in the service in 

the substaflt 	
or 0ciatiflg capacity 	the ca 	be, at the initiat oiiSt' 	tage. 

..7. .TUTU1 MJ\1t4TE 
NCE OF flit Sr-RVicE :AftCr the con1m" 

	
ol' (hese 

t1ieVC 	, cxcld 	the vacafliCs 	for 	
MY OFflCERS under the Milit1Y En&nCCr 

ServiCeS (ArmY personnet) Regulationsl 1989, shall be lted 
in the manner as ovided in Sche4UtCS 11. 

m and l' 	 . . 	

• 	 . 

8. SENiORITY 	
l) The e13tiVC senioritY 

of iiembcrs of the SCrV(C dccmcd:k0 have been 

- appointc4 to 	
Y rdc undec ruk 	

haU be governcd by their relative sefliOtY. 
0htnining on the date 

of thcsc.1' 	 •_. 	 . 	 -.rl. 	 ... . 	 • - • 	 • • . - - 

rpvded 01a,01ithe 	0tity of a member las not bCC fl 5ccj CallY dctcn1ed on the said dac, the 

same, shall be,dCtC" 
by the Gove rnment 

i accordfl 	with the ruleS applibtC I jnembC 	of 

l 5iinihr SCIC'' 
Thit Go\crflmt 

(2) QfflCC 	
who join the srVC in any grade alter the 

col%'I1"" 
of thcc rlcs, shalt rank 

ehCW those dcCm 	to have been appornted to the 5CICC 
in that grade uudct rule 6. The senioritY of 

erd 	
e(ed to the seiCC after the ihitial 	

shall be dctctmied in nccorda1 
	with the 

gcnCra1 instrcti0n5,5ed by 
the Go\Cr1mct from time to time in this regard. 

(3)'Scflidti(Y 'of bfficer 
O(COVCred 

by the above provision5. shall be dtcrfl1 ed'bY the Govctfl1tt 

n.  

from Grou 
in 	

with the Cr,mmi55b0 

• 

9'. pROTiON:t) EVe0ffi 	
o 8Pointm mOtiot to the 5erVICC either b direct 

rccUi(I nt to 

the JuniorTime Scale 
tltOU1 

the exarni' ton o by prohl 
	

t) 'B' ostofAssistt Engineer 

shall be on 
a probation for a period of two 

'c8r5 	 . 	 . 

provid 	

that the ontrOflhng AuthoritY may. ted the period of probation in accordance with 

the instCt0 	
or orders issued by the 

GoVCr1h1)t from time to 
tinie in this. gard. 

. 	provided furth 	
that any dcciSiO.fl for extflSiflh of the 	

riod of prOt)atmfh1 shall be takefl ordinurilY 

within eight weeks after 
the expirY of the 1)tCVIoUS 	

rsod of probatmohi 811d 
thc dccisiofl in wri(iilg chtahI 

be commu icated 
to the concerned 0

fficcr toeth with the reasons ion so doing within the said period. 

.1/CcLc 



1aincd in their lI ppoinIment on regular bn sis arid be 	flrti 	in tine cui se. I 	

I 	 I ( 	
If, (luring (lie p nod ofprobi(ion Iclerred to in sub rule (I) or Rn) CxtCH; 

	(hcrcof as (lie dcc - may b, (lie Govcrnni1 is of (lie 6jinidn (hat 
flu ornccr is riot fit for ret cnt ion ui ii, ti t Buy thne duiiiig iJcrod of probation, or CX(CflSjOfl thereof, tliq Ooveruli)lcii( 

is satisficl lIwi (lie ofliccr will not be fit for per;i1nei 	PPDintnient on the cpiratjon of such period of probation or CX(Cfl5j0 (liercof, il 'Government may rrco5jo be rordcd 	
nrgc Iuiunfrorn the scrvkc or. IC%'cr him the post which he has been holding before 

his promotion as the case M. 
be, or pass such orders asit dccm fit. 	 . ' ....

.... ..............
S 

.', 	 . 	-. 	
v.., 	

. . lie 
jëuio(i ofprbat;ôn' thofficer "a y be ruired by the GovCrjiu(ieb( to unde 0 such courses of training and insmc(joujs and 

in 	Ilridj) as it ay deem flt ro 	
to pass such exanir1atien and lcsI 	d (inuding xalinJiq. 

r the purpose ofsatjsfactory col"Piction of period ofproba iio  
.,I 	- .... •. 	. 	. 	 . 	. 	.. 	 ,1. 	.• 	. . 

' (5) 	 soUer ma(crsla(;ng  to peri6d 'of pfobñ(jon, (lie nienjbcr of tije scvjc sJ,J be. Ovcrned by the intr6i 5 
 or ordc5 issued by (he Govcrnijc,it from tiin ( (line in (his rbgnrd.. 

	

0 LIAD;Lfl Y TOR Sc-,R\qcr 
—(I) The officerspp°uuitccJ to the s 	cl 

	

cr ICC 	i ill be Ii ihic t 	Serve 
'flflYwlicrc in lndia or outside. : 	 . 	. . 	. . ,. 	. 

 
.• 	.......... L... 	..: 	. 	,. 	. 	. 	. 	 . 	 .. 

(2) Any person ppointcd to the service, if so required, be liable to serve

. 

 in e, y Dc1cn 	Scrvkçs or. post connected with the 
DCICHCC 

of India, for a period of not less than four years, including 
period spent on training, ilany, pros ided tlrtt such person 	

I 

(lie 

(a) shall not be required to sec as aforesaid after the exp 	
of ten years from (be dat'of )is 

	

PPointn1ent or 	 . 	 . 

) shall 
 not ordinarily be required to sec as aforesaid after attaining the age of forty 'ea;'' 

The members of the service shall be liable to ttend and participte in the courts dl enquiry 
.ordered under the Army rules against the amly officers appointed to the 

SCjCC under the Mihi(a ry Engineer - Scrvicc (A), 
 Persoel) Regulations, 1989. Tue rncrbers of the service who are 

not govrned by time Army rules shall be governed by (lie rules and other provisions as may be made apphicabl(0 them from 
timc to time by the Government. 	 - 

A mecr of the service shall also be liable to undcrgo professiojal courses as and 
whc,i lie is :.'eputcd for- tha..  

The Condh ions of the SCt1CC 
of the mbers of the seiee in rspect of mattcrs for widch no provision is made in these rules, shall be the same as are applicable  to the officers of the Ceiitrnl Civil .Services from time to time. . 
	

.. 	. 	. 

II. DISQUALIflCATJON. N person,— . 	 . 

who has entered into 
or contracted a marriage with a person having a spousc'hiving; or 

who, 
having a spoue living, has entered into or contracted a marriage with any person., 

hahJ be eligible for appointment to any cfthc posts specified in Schedule I. 

:::. 

-L 
;• - . 	

. .1 

H 



II- 

12 	 OF INDIA: EXTRAORDiNARY 	 trAtS 

Provided tIut (heGovcrnincnl may, 11 satisfied that such ma rringc is permissible under thcpersOnal 

law applicable to SIJCII person and 11w oIlier pItty to the ln:%rriagt) 1111(1 that there 11C othic:'iouiidS for SO 

doing, exempt any person fro iii the opera Lion 01 tIUS UI IC. 

12. RULESI 
 NOT APPLY TO ARMY OFFICERS:— Thccc rules shall not apply to the Army 

Qfflôers aoiiitj on tcnurc basis in accordance with 	n provisios of the 	ilithi-y;hZiiginocr Services (Army 

Personnel) Regulaiions, 1989, is they shall be governed by the Army Act., 1950 (46 of 1950) nnd the ruks 

framed thereunder. 

APPLI9ATION.—Tbc posts specified in Schedule I are to ba nianned by Civilians and Army 

Officers in accordance with the provisions of the Military Engineer Services (Army Pcrsonncl) RegulLioriS, 

1989, as amendcdlfrom time to time and at no lime can be held by another person unlcss the Govcrnmcnt 

sq dccidcs by specific orders in writing. 

POWER TO RELAX.—crc the"Gcivernment is of the opinion tit it is nocespry or cxpedent . 

so to do, it may, by order for reasons to be recorded in writing and in consultation with the Cotniuissio n, 

relax any of the provisions of these rules with respect to any class or category of persons. 

SAV1N.—(l) Nothing in these rules shall a IThcl reservations, rcl:ix.n (ions ofngc limits and othek 

concessions rcquicd to be provided for the persons belonging to the Scheduled Castes, the Schctlukd Tribes, 

Ex-scrviccmen and other special categories of persons in accordance with Chc orders issued by the Oovcrn-

ment from time to time in this regard. 

(2) All apfoinuncn(s. promotions or confirmations, made lii consultation with the Co,nniissiofl 

under Esthb1isJtmnt orders issued from time to time before notification of these rules shril be deemed to 

have been made under these rules. 

1NTERRETATIQft_Ifany question arises relating to the interpretation of these rules, it shall 

be decided by the Central dovernment. 

17. REPEAL:—Thc follOwing rules are hereby rcpi led, namely:-- 	. 

(I) the Miiita ry Engineer Services, Class I (Recruitment, Promotion and Seniority) Rules published 

vide ntiJicaUon No. 1581, dated the 17th Septombcr, 1949, in their application to the post of. 

Assist7\nt Exccutivc Engineer; 

(2) the Military Engineer Services (Additionnl Chi:' Engineer) Recruitment Rules. 1985; 

the Mtlitiry Engineer Services (Superint.cndiiig Enginccr) 1trultmcn( Rules 1995, 

the Militry Engineer Services (Executive Engineer) I ciniiitnicnt Rules, 1986, and 

the M]ilitary Engineer Services (Chief Engineer) Recruit mtn( RuleS, 1989. 

pJ• ichpil shall nota (Tecliinthing done or omitted to be done or any action taken or rov 
omitted to be t.kcn under the e1oreaid ruk$bc1.rcuch-.rtpL -•-- - 

ii• 

••iI • 
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SCHEDULE.1 

r 	 [Sec rulcs 2(c), (h) 3 and 4(1) :uid (3)J 

Grade and scak of pay 
'" 

	 Na I of dic post 	 Tlnwube 	m 	i r 	Nbero 	' @(for civilian officers) 	
of post 	posts to be held '. I 	

i 	 iyçiviJi; 

'Add iuonat Pircci,or Geneki 	 Addional Dzrcctpr eacrn 	4 	 1 
iA 

' 	7300-760o) 

i(  Chief Eniecr I 	 aiier Engineer 

	

44 	 Ii ' ((;'-(Rs,. (Rs. 5900-6700) 	 . . 
,j,,; •f( 1 . 	r' 	 •. 	s  i 	- 

Additionaj Chtectngincrr1 	 AddLUOflII Ch'ef tngweçr 	 93 	 21 (Rs. 4500-5700 plus Rs. 400 as 	 . 
specialpay) 

 
Superintcndiiig Engineer' 	 Superintcndi,ig  Engineer 	 * 
(Selection Grade) 	 S  
(Rs 4500-57.00) 

., 

 

Superintesidiriz Engineer 	 i 	Supertndii)g Engineer 	 282 	 141 
(0IY Grade)

11  
	 • 

(Rs.3700-5000) 

 
Executive Engincer 	I 	 Executive Engineer 	 890 	 445 . 	• ' (Rs, 3000-4500) • 	• 	 ..' 

Assistant Executive Engineer 	 Assistant Executive Engineer 	497 	 249 (Rs. 2200-4000) 	 . . 	. . . 	. . 	 • 	• 	

: 
------------- 

5 J5 	
of II Snior duty posts (Executive Engineer and alvc) subjt to the conditjo:j that Ihe nurn- br shall not 
exceed the totnl nurnbr of posts sanctioned in the Junior Admhiistr 

in tending Engineer. 	 tivc Grade post of Super- 
S 	 - 	- 

NOTE: 1. Any increase or de tascin posts dine to variiion in worklbIfl rn  the nunibcrsgiy-boyo  1a!1 b; slr cqually by the Officers of tine Corps of Engineers and Civilian Officers, subject 
to ensuring pôrccntagcs wherever 1;- Id down. 

2. 

	

	
AdditiQflalapqifl1rnCfljfJjeldsJiJl b- t atdns temporarily transfeirJ VaCanCies duo to 
functional requirements of the Orgainisation. 

I 

	

	
• -

Suri,itoindjni Engineers with not lcss than fourteen years regular Group 'A' service sIll be pa 

eligible for apointmcrlt to the post of Superintendinig Engineer (Non-functional Sclect1 

I 	
grade). 

4. TJ,Q posts 	
Dirtor GcnJ of Works Chief Engineer (ConJmand) and 

Additional Chief Engineer (Command) shall be held by line Army Officrs ns laid down In 
the Military Eiginr Services (Army Personnel) Regulations, 1989. However, these officers 
shtill not form hart of the ser' ice. The n ttmbr of posts to b manned by the Civilian Officers 

and Army Offiers slll b govcmcd by the MiUtary Engüieer ScMccs (Army PrsontioJ) Re- 
gulations, 19 as may be m aended from time to time. 

1763 G1/91-4 	S

89 
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THE GAZtrE OF IN 
14,  - 	- - 

çsce ru1e 

Minum cdcaiOflal qua flcation5 and age limits for direct rccrUltS to tIIV 
hc post of Assistant ExecU' 

tivc Englilcer Group '' to be filled on the rcsults of thc ExaTfliflt1oI to b conducted by the Union publio 

Scrv)c CnnlmiSS(011., . 	 .. 

A candidate must hake 	 . 	 . 	 . .. 
I 	 . 	

. 

a dc°grcc innginceriflg from a University incorporated by an Act of the Central o State LciS-
lature in 1nia or other educational Ijlsti(utioIlS established by an Act of parliament or declared 
to be dccmd as a University twder section 3 of the UnivCrSitY Grants Commission Act, 1956 

(3 of l956) 	
nginceriflg from such foreign Universities, Colleges or 

or a degrce or diploma in  
institUtionS and under such conditioRS as may be recognised by ihc Govcrncflt from time .to 

time or possSSCS 
qualifications which have been recognised bytlic Government for the purpoeof 

admission td the ExaminatioJl and 	

. 

ataincd the' age ef twenty years but must not have attained the age of twentY eight years on 

thr first da of August of the year in whili the 
c amiflatb0D is held. 	/ 	 • . 

SCHEDULE Ill 

ISec Rule 

MethOd of rccuitmCflt, field of promotiOfl and minimUm qualifyiilg 
0vic in the next lower 

grade or feeder grade for promotion to duty posis in the vrOUS grades olihc Indian Defence . 
Service of Engineers (Group 'A') 

	

of p0 tndM ci hod of 	Whet her 

1'lo. scale of pay 	
recruitment 	mental Promoti 

¶ 	

ofl Corn- 	
qualifying service for promotiCfl- 

mittec or non_selection 	 . 	 . 

1. AddiU0fl Decor 	By promodofl 	Selection 	 - 
- 	''iih I 

-, 	General (Works) 

... . 	(as. 73076O0) 
I 

2. Chief Engineer 	
By promotiOfl 	Selection 

(Rs. 5900-670O)...---. 	•• .......... 

--- 

 Engineer Chief k.ngmnecr 
years regular service in thc 

scale of Rs. 5900-6100. 

Addhloflftl Chief Engineer wlLt 

g years regular service in tb. 
grade (JAG)-iflClUdmitry 
if any, rendered in the non 

1 functioflal selection grade fa't 
jag which a years combinC 

regular service in the grades 
Additional Chief Engineer at 
S ; uperintending EngifleerOr 
years' regular service in Grol 
A posts of which at least 

years' regular service should 

in the gra.de  of superintefldi 

Bogifleer (JAG) and posseSS 

degree in Engineering frort 
recognised University or eq 

valent. 



47  
:15  

3 	 4 	
-.--- 	

•'' 

1 Additional Chici 	By promotion 	Sekction 	 Superintending Engincur' wh.h 

:Engincer (Rs. 450- 	 .. 	. 	
years' regular scrvke in tue 

1' 5700 plus Rs. 400as 	
gradu poscsing dtgroo in civil, 

I spcc 1 pay) 	
Ivtech ntcnl or Lh_ctriciil 1211- 

I 	
gsnccrulg from e 	rccognascd 

'' :• 	
s 	 University or cquivaIcnt. 

1 • 	
4. Su perintcnding 	fly promotion 	By nppointincfll on timc SuperintcJ1dingEnJCr(OrLth%tY 

Engineer 	 . 	
basis of seniority b.iscd 	Grade) who has cntcrt 	14th 

.1 (Nob-functiOnal F 	•' 	
on suitability taking into . year of Grcup A scmvic  on.  lst 

-. 	,. 	. _ r .i 	. 	 t-,... 

	

cicction grade) 	 ziccount 	ovoral! 	Pcrlor 	JUIf UI UIU yt.;1JI 	iuiaiw 

	

(.Rs. 4500-5700) 	 . 	mance. 	prknce mit- 	the year following the 	ycar of 

tcrs Examination on the 	basis 	of 

vhich the mcmbr varruitd. 

5. Supcdn(endifl 	By prOmnotiofl 	Scicction .:. 	- 	 ExeutiVc EngiIl(.er 	vth 5 yce.rs' 	.. 

Engineer 	 . 	. 	. 	
regular 	scrvkc (in the scale of 

(Ordhim%rY Ort%dC) 	
Rs. 	3000-4500) in 	(he gridc 

wltl 	de(FUalfl CIl'MeChflnlUIl 
(Rs. 3700-5000) 	 . 	

or H 	 or 	Electrical 	Engineering or 

- 	 •.• 	. 	
equivlont 	from 	a 	rocogniscd 

University/hi stitution; 

I. Exec 	 ,r utive  Engiuc 	By promotion 	(i) 66-2/3% 	posts to be 	A6cthI1t 	Executive 	Eimgiticri 

(Rs. 3000-4500) 	
.. 	 filled on non-selection 	with 4 years' regular scvrico in 

basis from the grade 	tho grade with dcgrco in Civil, 

of Assistant Exocu- 	Mechanical or 	Electrical 	En- 	: 

F 	 the Engineer. 	 gitcc ring or cquivalcnt from 	u 

rccogntscd Unmverstty/Institu- 

- 

(ii) 33-113 	posts to be 	Assistant 	Engineer widl-A ycons 

filled on selection 	regular service in the grade and 

- 	 basis from the grade 	possessing 	degree 	in 	Civil 

'fAsist.ant Engin-' - 	Mechanical 	or 	Eloctrical - 

oers. 	 Engineering or cquivalcnt.frorn 

- 	 . 	 a recognised UniversityfInstUu 

.1 	-. 	•• 	 . 	. 	 . 	 tion. 

! 

i. AssjstantEic 

.( , m) 	1 gincet 

Note Persons holding the port 

ofAssislant Engineer on regular 

basis on the data of promutga 

tion of Lite Jndinn Defonco 
Service of Engineers Rules and, 

possessing diploma in CiviJ3 
Mechanical or Electrical 
Engineering from a recogniscd 
University/LnstitUtJdn will con-
tinue to be eligible for promo-' 

I • 	 ' 	 . 	 • 	 iin to the grade of Executive. 
. . 	 Engineer'. 

The vacancies shall filled by direct 

iceruitment on the basis of 

Examina lion. 

BydircctrcCrWtmt 	- 

.. 
'I 
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••; 	. 	 SChEDULE IV 	 . 

Is, rulc 012(d)and 71 
Composition of Group 'A' Departmental Promotion Committee for eonsIdoing cc of pronlo ion. 

co; mm Lion to Group 'A' pos in thu indian Dfcnce Service of Engineers. 
	 . 	-. 

SI.. Name ofpos 	Group 'A'Departfl1Cn1 Promotion 	
Group 'A' Dc1 rWmcnI 

No. 	., ': 	
commiUec (1i r considering promotion) 	Promotion Committee 

.1 •' 	 ,, 	 .. 	
(for considering 	0 

confirmatiOn) 	 .• 

---h-- 	
.- ' 	 ' 

'.1 	 2 	 3 	 . 4 	 5 

1. 

	

	ional Director General..........(i) Chairmao/cmbr9t.ib0..'t1c 	Not aphCabl 
Addit  

(Works) Smicp  

I 	 (ii) Secretary, 	t.s MinI.ry of Defence_Member 	
1 

0 	 •. 	5 .....
•. 	

(iU) Engin'ecr1flh0tief_M0mb 	
- ' 	0 	 . 	°' 	-. 	.• 

2; CfEnginCVr' 	 (i) Cha ianCmbCmo1 	son 	blic 	Notapplicable' ' 

. ,.; 	. . 	. 	
. 	Service CommiSsion_O 8 fl 	 . 	

• J '! 

(i i) 	
. . it 

	

Ministry of De1cncMember 	
••• 

(iii) Enginecr.iflhiC1_Mb 	 . 	 / . . 

.dditonal Chief Engineer 	
(i) Chn irma nfMcnmrof Union Public 	Not applicable. 

Service ComnsiOn_Cha11m 	
0 

0 	

. 	 (
ii) Socrcutry/Additional SeereUtry, 

MinisUy of DcIcnCMCflmbCt. 	.. 	 •. 

(i'd) EngincCr.iflChiCf_m 

4. Superintcfldin Engineer 	(i) Joint Secretnry. 	
Not applicable.. . 

, on-fUnCtL0! I Selection Grade) 	
Ministry of Defence_Chairman 	

0 

'0 	 •0 	

(ii) AddiOnal Director Gcnel of  

Engineers, 

Engincc1inCh'5 Branch—MCfl)bef 

	 •0 

5,. 	
. ., . ......... 0 0 

	

(iii) Deputy Director Gncral, 	
0 

— 	 Engirv'er in Chiers Brtnch_Membct - 

— -- 	:5 Super i ntcndingEngmn 	 {i) 	nn/Member 	Public 	.. . Not appIicabIc. 	. 

	

0 , 	• 	 Service CornrnissiOfl—Cb 	nan.. IP 

0 

(ii) Joint Srctary 	 - 
I 	1 	 jnttry of DefenCe—MCnb 

O 	...............---'..- 0 	 •' 	. . 	 . 	

S 	 ..: 

-- 	(ut) AddiuOn'lL DirccJor GLimeral of i3ngr, 
Enguref Lfl Otters Bnncll__MCmbCr 

	

JIIj G.' EkccutivC Engineer 	
(i) Chirman1MCmber, Union 1blic 	

No(applicable. . 

0 	

• 	Service ComSSi0nCha1rm 	 0 ' 	 ' 

(ii) Joint Scrctary, Mhmistry of Defence 	
' 	

• 	

5 

' . 
	 _Mcmbcr. 

0 ,1 ,I;'it • '" Ii 'u 	
, . I 	' 	 (iii) Additional Director General of 

0 	, 	
. s • 	 • 	Enginocr. 

lr'.Ii 1i,i:c 	•i • 	
EngincCr-i11 	Branch_-Member 

• 	: 	• : 	(iv) DcpU 	cta 
Ministry of l cfenCc_?tCn 1. 

Nbte: The procLcdi.ngs of Dc
p:irtmcflUd Prmoti0fl CommittC rdating to confirmation shall be sent to 

' 	
. the Commission for approval. if. liowvcr these 	

not approved by the Commission, a frcsh 

. meeting of DcpattthCnt Promotion Committee to he presided bvor by the Chairman or 
a 

Member of the CommissiOn shall b. h, Id. _------- cFC/528/RR I15,' 	! 	-, - 	- 
M.S. SOKHANDA, it.. Secy. (E). 

S.  Ring Road. New DelhI-i 10064 Fnted by the tnger. Govt. of India Pres  

and pubuthcd b th CotroIkr 01 pub1kat 	tbi1 10054. 1991 
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M1NSTRY OF DEFENCE 

New Delhi, the 31st July, 1989 	. 	. 

NOTIFiCATiON 

S.R,O. i9E.T ecrc3SC of 
the powers conferred by section 192 of the Army Act, 1950, and in partial 

superSCSSiOI of the Regulations fo the Milita Engineer Services, except as respects things done or omitted 

to be dono beforc such uçI'SCSiOfl. 
The Ccnii'al GovcrnmCI' hereby makcs thfol1O\ViT1g regulations regard 

ng the nmbcr of posts, 	 ndeiCCflt 	
of the Army Officers, Juniot COmnhISSIoflLd Olnecrc 

:aniC' RanS of the Corps o EninCCrS in the Military Engineer Scts, namely 
	

- 

I. Short tide and commCI1CCm 	
These regulations may be called the Military Engineer Ser',iccs 

(Army p
5nn 	Regu1t4O1S, 1989. 	- 

(2)JhY shall come into force on the date of their publication in the Official 
Gazette. 	.. - 

Composition of MilitaryEngineer crviccs.—'(1) The Mitary Engineer Sericcs comprises 
of Offi- 

cers, Junior Commissioned Officers and Other R,nkS Of the Corps of Engineers and Civilian personnel. 

(2) Th 	
giflCCr i-Ch of th Army 5bc the head of 

	Corps of Engineers and Military Engineer 

Services. 	 . 	 I 
Number of posts and proportion or percentage of rm Officers of the Corps of Engineers in the 

Military Engineer ScrviCeS.—Tl name of category of the posts, the total number of posts in the Military 

Engineer Scviccs and the proportion or percentage of posts authorisd in the Military En&nCCc Scrvices 
and held by Army Officers of the Corps of Engineers shall be as riven in column number; (2),(3) and (4), 

TespectivelY, of the Tublo given below 
TABLE 

S. 	Number of CategorY of poS' 	
To'al 1'lo. of PostS in 	PropOrt)OIl,/P3ta1 	of,  

'No. 	

Military Engineer Ser- post tcna,blc by Army 

VCCS 	
Officers of tht Corps of 

Engineers i.n Military Engi-
eer Services 

) 

- Engineer Cad:C 
1. EngineCT 	

I 	
I (Lt Gci) 

-' 	2. Director General oi\-Works 	
I 	

I 3 (

(Mj. 

3. Additi01 	Director General 	
4 	

Maj. Gen-for 	m 

I
'xc)r:'. 	f ) 	1' 



Af.l 	It 	UI.11)I.\ 	t;\[I\U) 	•\Ri 	 ItAri 	IL 

I CIcIE 	cci (Conund) 5 	ia d7 
5. A11 1honal Chief [nL'inccr (Command 5 5 (i 	) 

(• *jf Enginctrs Zone/Project/Deputy Director 44 27 (Brie.) 
• Gncral at Arñy l-Icadquartcrs 	Engineer-in- I  

Chif' 	Branch/Director of Works (Command) 0 

7. *ARTiitk,iit 	çChcf Engineer Zone/Colonel 93 c 6 (Cot 
H (Works) Cominand/Dircctor Army Headquarters •:•..•; 

Ergincer-in-Chief's Branch- 	
-•. 	

• 	•. ft. 	•-;. •• 	:,. 

8, Comandc: 1Vorks  Engineers/ 	(Col/Lt Col) As.pth-  sanction issued 50% (presently 	131 	posts 
Staff Officer Grade I  b 	Government of 

I 
1. 	out of 284) 

India from time to I  

tune. 	- 

9. Garrison Engineer Deputy Corn- 	(Major)'1 	. 50% 
mandc. Works EngineersjStalf 	 1. 	i•0 • 	•,I/ ' ."  

Officer Grad42 	 . . 

tO: Assistant Garison Enginccr/SatT , 	(Capt./Lt.) : do 7 250/ 

011iccr Giade, I 	 ,I / 
0 

S 	Cadie 	 I  urcyoi 
t 

11 or Chief Sm vcy 	of Works 	(Brig) do 25% 

12; SLINCyor or Works (U Cok) ; 	' 	- do- 	•. 25% 	i. 

ii Sn 	cyoI o 	\Voiks 	 (M ijOt (10 

14. Assistant Surveyor of Works 	(Cap,'Lt) -do- 25% 

Architect Cadre  

15 
I  

Chief Architect 	 (f3r) - 
9! 

do 20% 

tSenioi At ehitcct 	 (U Cot) do - 20% 

17 Architect 	 (Major) (to 20% 

I. Deputy Architcc 	- 	* (C15(7Li) -do- 20% 	. 	..... 	S 

19; Assitant Architect 	 (Lt) -do- 20% 

2k). 'Jcchnical 011icer 	 (Lt) (t,_ 

Barrack and Stores Cadre 

Principal Barrack and Stores 	(Lt Cot) 	 . do- 	 33-1/3% 

I Officer 	 . 

Senior Barrack and Stores Officer (Major) 	 -do- 	 33-1/3% 

t3arrack and Stores Officer 	(Capt/Lu 	 -do- 	 33-1/3% 

An\• icicas'/ctccreasc in Post due to variation in vorLload/troiii the numbers given abevc, will be hat 
equally by Officers of the Corps bf Enincer and Civilj:i n Officers. subject tO ensu n 	percentage 
ever laid-down. 



I-0  
- 	- 

(2) 	 (3) 	 (1) 

Adin;nistrativc Cadre 

Principal Administrative 011Icer 	(Lt Cot) 	As per sanction issued 	33-1/3 . 
hy Govcrnmcn of 
India from ¶imc to 
time. 

Senior Administrative Officer 	(Major) 	 -do- 	 33-1/3 , 

Administrative Officer Grade-i 	(Capt) 	 -do- 	 33-1 

Administrative Officer Grade-Il 	(Lt/2Lt) 	 .. 	 33-1/3 

Subordinate .posts.—The percentage of Junior Cummssioned Oflicors and OIie i;iiik; of the 
Corps of Engincck Shall be 33-1/3 	of the total authorised subordiiiatc Posts in the Military Fniiecr SeN 
ViCCS. 

Note : Where the percentage fixed results in a fraction, the iiiattcr sha1 be rcfene4 to the Entzinccr-
in-Chief, who shall decide the same. 

Power to relax.—Wherc the Central Govcrnmcn: is ot the opinion that it is iicc:s.a iv or expedtcnt 
so to do, it may, by order and for reasons to be recorded in writing, relax any of the provision' of tlie;c Regu-
lations with respect to any class or category of persons. 

[No. I (I)/l )Works-1l)j 

ARVJN1) KAUL, it. Secy. (P&W) 

1'rintd by tbc 1\tamigcr, (;)Vt. of Ifldia 1'tc;, Rw; RocJ, 	cw J)clhi. 110064 

Rnd publishcd by the Co1ro1Ier of Pub1ication, De1hi110054, 19S9 

C 
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aIcTE 

oord aur Karmik T4ide3halaya/M1S(C1.. 
Pramukh Engineer. Shakha•  
Sena MUkhYalaYa 	 • 
Coord & Pers Directorate/MIS(CiV) 
Engineer-in-Chief's Branch 
Army lleadqWrterS 
D1Q P0 NW.DELHI - llCOU . •• ;. 

4 

Te1phonê I 379:337 

A /42OO1J1IS (Civ) 
	

Oct84 - 

Lists A' & 'B' 

L 
	 - MESCIVILIAN 

The channel for rendition of ACRs in respect of MES 
civiliah officers has been revised and is laid down in appendices 
'ti.' to 'F'attached. This may please be disseminated tO all FIES 

units/formations for compliance from the current reporting year, 
ie, for ACfls due ion 01 Oct 84. 

• ii4se acknowledge. 

rT1f 

1 &i7 Th71 — 

Ends : Asj above. 

C opOi • 

.- Internal 

j; CoorUi 

H 	•, 

\IiJOfJ 

'Sodhi) 
Maj Goñ 
Djpr'of PersOnnel'; 
Trnnukh Enginoer/ 
Eigineer-ifl-Chi0f 

I 

I 
BESTII IC TED 



1  

RESTRICTED  

-2- 	 A 

CHANNEL FOR RENDERI1'G 

1. 	AGE 
RpOrtin  g Qff jeer 

GE . 	evieIiflg officer  
CW Counters
CE 

- 

Zone 
.1  

2.AGE(il - Reporting Officer  
C - 	eVieWing Officer 
CE Zone 	 . - 	0nter8 jgfling Officer.  

CE Crrnd 

-3. 	GE . 	. 	•. . - Reporting Officer 
CWE 	 .. - 	 I' Formation Comman 

. Sub Area/Area Cdr 
. Or equialek . - 

CE Zone - 	0yiterSig 	ng Offiber  
. 	. CE Comd ... t . . 

4 	GE 	,• 	

.,. 

_Reporting Officer  
. . CE Zone 

Or equivalent 	• 

. 

. Formation.. dommander 
Area Cdr . 
CE Comd 

5' 	GW 	•• 
. 	

. RepOrtl.flg Officer .....  
CE Zone 

equivalent. 
- Formation C0mm 

Area Cdr or 

CE Comd 
 

- C6untersigningOff iqer  
. 	 . E-ifl-C 

. 6. 	C _rE , Z-0  ne - 	 0 	ic 	" pOrting 
• • 

- 	Forrnati 
GOC-i.fl-C 

0eqUiyaieflt 
...................'CE-Comd 

_.evje .iflg o111 : 

• . 	
.•• 

DGW 
-Lin 	 Offi cer,  

- - 	E-in-C 

RESTRICTED 



Tele : 3010231/1634 
	

Anneyvm  - 
Air HQ/S 37501/107/w(P&c) 	 .zz.,Jun 94 

I 
AIR OFFICER INCHARGE ADtIINISTRATION 

(Air Headquarters) 

RE-ORGANISATION OF MES AND POSTING 
OF MES CIVILIAN OFFICERS 	-- 

The re-organláátion of MES Wasarried out 
as per Govt of India letter No l6(17)/89/5746/o(i.II) 
dated 17 Sep 91 in order to further streamline the 
works services to the Indian Air Force and Indian 
Navy by the fTES fort tion"This arrangement does 
not in any manner change any aspect of the personnel 
management of MES Civilian officers/subordinate or 
any works procedure aspect. 	The powers exercised" 
by the E-in-C as Head in respect of MES ciiilian 
o4gicers continue as hithtofôe for pronne1 
policy 	and 	cadre 	management 	of 	ci-: juan 
officers/subordinates 

It has been brought to the notice of Air HQ 
that in the past certain requests were made by AF 
authorities for I retention of Shri MVS Rao, CE(AF) 
Bangalore iwhich E-in-C has agreed upto Apr 94. 	The 
officer hs completed 2 years and 9 months as CE(AF) 
at Bangalore. 	It is hereby confirmed that Shri MVS 
Rao can be moved out on posting as ordered by E- 
in-C's Branch. 	There is no further requirement of 
retaining him at Bangalore as CE(AF). 

(MK Anand) 
Air tvishl 

E-in-C 
-- (Army I-]Q) 



çic 
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Jic?pIlOflo : 	OlJ oO7 	 1nq1ne2r-.fl-r h!(F z-3 uranca 
- 	 Army Hed:urrbero 

(ashmir !eise 

1 	
p. E. 	1)r3lhl - I i:oi 1 

/n4 	5(plo 	 3C 1inr 

- !qurters 
Eouchérn Ccrimmar4 Er:inc•rs Eironch 
Eesarn Command Enninoers Branch 
Uc c. tern CommanH, Encinuers ronch 
Control Command, LI 	floors drench 

Cj1lRdi) i\rH) LUIRLL : Cs iLJY 	.li ,I:  

1 	Reference Army Hcedquartors, 	brorich ltr No. 
A/30o29/sD2 (E)deted 27 Apr'87. 

2 	The Co;ffnand and control instructions of CE avy and Air 

rorce in your co:mend are att3chd at Appndix 'A t . 

Please acknowledge receipt. 

x x x x 
( li J 
Brie 

T) En - jm:rv9 Prars) 
Ends : One 	 for Engineer-In-Chief 

Cojy 

All concerned -CEo Navy. and Air Force as listd in Appendjx. 'A'..- 

Internal 	 - - 

n:w 
5OtODnars(Pers> . 	..--...------- 
0G ESP 

-ADG (ES) 
DDG (p&c) 
1I5(1iil) 	 . . 
r:rs (Civ) 



. :rih 	ir 
w 

:. 	..o 	3/c:/::,pLr, 	drt 
3 r 

t :!r'tt 13 	L - aV 
— x I con ml YX 	- 	r 	r .Tcfrf' JJI)L=A 

NAVY - 
CE 	Navy i3obay iombay CESC .:y 	5ub CC E-In-C 	Cr Sr dsc As 1a 

. 	Navy Cochin Cc'chn CEC P,re/ doun by con:urdca 
(1) Br 	Fur O 	VY Cdrs. 

Ci 	Navy Vizag Uizg CES Nr;y 	Sub /\ry 	OF'r 

Ci 	Navy Port Port flair CESC ,,ra byE- r. - :s 

Blair 
,ci'lan. 

i,IR 	FORCE 

Cit 	P.hi,dobid 1hmodcd CESC 
(:.- 

*Eur 	-do- 
_/ 	.- 

CE.f3C E-In-C 	C E C Ci5C -co- 	CESC - Jit 

CE 	141 	Allahbad Allahbad CE(C 
-- 
-do- [IC C E-In-C 	CCC CECC CECC. -do- conuDcnce 

CEFShillon Shillong CEEC -do- CEEC E-In-C 	CEEC [ICC -so- 	CEC 

CEAF(UAC) Jzlandhar CE'JC -d:- 	-do- CEWC E-In-C 	CitJC CE'JC -do- 	CEJC 
Jalandhar 

*i\uth : Army 	OdQwar-t-e-r-9, CSOr -inch lctt'r A/3D 	 d:t:d 	27 	Apr ' 37. 

-. 



.lLpH'.Inj :JU1JT:3? 	 iti 	flr21 O )orks (i•'..r) 
n.•i. n 	r - Ii-hj ' ' a 3ranch 

•'try 	adq'i.rtj 
.. 	 . 	 N 	. 	cjhj. -1 10011 

4 Ile. 	I'0O36/Lsr/E2(u;..c) 	 - 10 Hiiv 02. 

List'' 	 - 
--- 	Fuj d(2ricLecJ CEs fF only) 

OOHI1 	. c NTi OL 	: rT:1) t ' F0 	.T I 

1 	Consequent to the re-orgenisctioii oF NS and rJperetion 01 
dEdicated h1ES Pormtions For Uavy and Air Force upto Zone]. CEs 
l:ve]., the issue roLiting to th ComrnanJ Fnd Control 0? the 
r1ec3j(;t - cI ii::s ?orr;ictioris were delibc.rn i:d at lcn th With the  riicu F1 J 

2 	It has been decided in consLtjon with Air H the 
temporary duty moves, leave etc 1,1 ill continue to be exorcistd 
by thu Erininrier Atjthoj'j iun with bhe f)r.i.or consurrrrco oF the Fonial;jon I-lU or Air Force. 	In this connection a C0:Dy of Air H lttcr No. Air H/37501/ 107/hj (c) rJtod 29 .en'01 is enclosed. 
The instructions issued by this HQ on the Co;amand and Control 
rj:dicaj;ed CEg vid.o letter No, A/9043/CC/11I S(Plg) d a t e d 

30 ilsr'92 
is in accordancewith instructions issued vide Air H letter ibid 
(Copy enclosed f'or ready rcFerence) In respect oF 	a dedicated 
CsU, and GE's prior concurrence of the concerned Air Force Formatior 
Commanders Lsii be obtained. This posItion has been reiterated by 
DGIJ in a re'cent meeting at Air H uhere theSOA of the respacti.ve  
Air Command's and the dedicated Zone]. CEs were present 0  

3. 	Plaase ensure that the above instructions are strictly 
complied iith0  

Sd/- xxx 
I 	 . 	

• 	(K Prabhakara Rao) 
ChiefEngineer . 	. 	 . 	

. 	 DDGW&C) 
For 'Engineer-In-ChieF 

T • J•n••o 	 0 

DDGW'(AF) - .r.t. their Note 12 dated 12 ov'92 on File No0 
27025tRe-Urg/T&C/E2 Air. '. 

• 
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Air Flcadquartero 
1J&iyu Ohmwcn 

I. 

	 - - - 	-- 	Fow Doihi - 110011 

29 3on'91 

iondquirtnrs 
1). : 	r n Air Command , t /c  r 
LOfl1:)01 Mu 	ommond, IAF 	 ) (For SAASO/SOA) 

torn ;.ur Command, IAF 
Maintenance Command, IAF 
Training Commonci,IRF 
South Ulnstmrn Air Command, IAF 
Soutiiorn Air Command, IAF 

13ST3UCTURING OF rjE5 ORCANI3ATION 

Further to this HQ letter of even number dated 21 Jov'90. 

Pera 2 (a) of instructions issued vide our letter under reference 
rondo as unrier:- 

(a) Creation of dedicated GEs for-thb Air Force and their 
placement under the control of the Station Command through C Ad 0. 

The plocarnnn1; of the GE under Station Commander has onvey'd an 
inprcJssi.on that Air Force authorities would assume full commend and 
control over the GE. It appears that the extent of control over the 

by Air Force authorities in respect of administrative activities 
like moves on T/Loaue etc, has left an area of doubt. It is clorified 
that while the formal sanction thereof will be accorded by the  
competent Engineering AiJthorit but it shalihave the prior cenUrrince 
o' Stn Cdr. 

4 	As rogards the channel of PCR, the existing instructions issued 
vide Army H) latter No. 03981/6 /119 40(Chenncls) dated 18 tct'89 
circulated vide latter. Air HU/37501/33/1,J( P&C) dated 10 Oct'90 and 
i\ / 42001/11I5(CI\J) dated 18 Cct64 (Copy enclosed for ready reference) 

—will continue in respect of tho d;dicetsd CE, OWE and Zonel C. 

¶3, 	The AGO channel in respect of proposed Addi CE at 1-11 SC, Pune 
will be as under:- 

ID 	- Chief Engineer, Ff1 Southern Command.. 
RI) 	- ADA, Air Force Air HQrs. 

- 'iONS, N 5val Hi). 

After the report from \JCNS, as 500 is Pinalised, the comu is to. be 
ij I; ad to ti e 	-1 n-C n N ractcl I for requ jr.;  j t 	en.Iorsomunt by the  

.1fl1; OS tIi Icmjd of the 1\ri1. 

P. 	Ccriunmril I-firs are roquoctod to apprino the Gtno/IJnits accordingly. 

( P1( Varma ) 
A V M 
1J/)FW 
for Air Uffico I/C Adrninistrati- 

Copy to:- 	 I 	 on 

'I. DOW - You.r note No. A/156161/Reoqn/Est/E2(UP) Without 

	

datad 15 3an' 91 refers. 	 enclosures 

DDN-I(UAC, CAC, SAC) 	. 

P111J-I i (r:Ac, SWAC, TO) 

. I)rW (nc) 



CENTRAl, ADMiNISTRATIVE TRIBUNAl 	xy\y\- eo.),W_ - 
CIIAND1GARII UlNCti 

...,. 
0.A.No.1223-PB of 1993 

Decided on:Apral 22, 1994 

3oinder Singli s/o Natlin Siiigh 

Executive Engineer 

0/0 The Chief Engineer, Chniidignrli Zone, 

Cliandigcrh. 

Resident of 2155, Phase 11, 

Urban Estate Dugri Road, iudliiwui. 
.Applicant 

Versus 

1.linion of India, throught the Secretary, 

Ministry of Defence, Army llcd Quarter, New Dcliii. 

2.Engineer-in-Chief, Army Head Quarter, 

Kashniiri house DIIQ P0, New Dcliii-110011 

. • 0. . • .Respondents 

Presen I : Sb • I.) • R • Sharnin ,Ad voco ic-For tue a pplicnnt 

Sh.Arun Walin ,Advocate-For the respondents. 

ORDER 

S,C,VAISll(AM 

The applicant, Joginder Singh, is an Executive Engineer 

in the office of the Chief Engineer, Chandigurh Zone of the 

Military Engineering Service, lie was pronoted to this rank 

of 	Ecu ii ye Eiig:l neer i. ii ()c I olt'i 	19119 niid t:l uce then lie hiur 

been posted in the office of the Chief Engineer, Chandigarh 

Zone as a Staff Officcr and has conpicted more than four years. 

lie is of about 53'yeurn of age ozt tins aliolhlCi' 5 years service. 

lie has conic to the Tribunal seeking a direction to the respon-

dents to give him an cxcutivC tip1oiiitmclit as opposed to the 

staff appointment lie is holding. in seeking this direction 

lie has relied upon a circuldr "Carrer Planning & Posting Policy 

- MES Civilian Officers" issued by EiigineC1i11'5 Branch 

by their 0•41254/P01jCy/E1B dated 21.2.1991. 



-2- 

1 have heard Sh.l).l ,Shariia, learned couiicl jOr th 

c1)pliCUflt and Sh.Aru,i \,oliu, ienrncd CowiCi for ihc rL:sj)oId(it.t 

and hove exuinincd the record. 

The learned counsel for the respondents contcsted the 

ciciii of the oppilcont, He nred that the present posting of 

the upplicunt at Ch,,uidlgttrlI wte oh the Lnudo of lis req'rt. 

for Cj cOnp8S5iOIU3tC post11i. NorcoVCr, when the fl1)pliCfl1t vus 

	

holding LF CXCCUiVL' oppohtn 	f rom 1977 to 1 9137 for a period 

of 10 years, he was awarded puiiisltnic1t of withholdiflg of one 

increment. 
Taking all the facts into account, the respoiident 

have kept: hint on his present staff (ij)J,O3.Iltfl)Cflt. 

It is settled law _and_ poliCY-MR&W 

ostiflg do not confirm a jusLicifl 	 person to ask 

for a Yar tic u I.pTjj!Z~~.t. or a type of post or a station for posting. 

in the facts of the presetti cose there is no OCCOSIOn 10 :i&tler-

venc in the present posting of the 
applicant. The App1icUtiO! 

has no 
iiiorit and is rejected. 

There is no 
order as to costs. 

S.u.VAiSi 

ADMiNiSTRATIVE MEMLtER 

Z 

Dated :April292'. 

/ 
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From 

To 

MV Sathyanarayana Rao, IDSE 
Chief Engineer (on leave) 
438, 'J' Block 
Sena Vihar, AWHO 
Kammanahalli Main Road 
Ban galore-560 384 

The Secretary 
Ministry of Defence 
Government of India 
New Delhi 

Official Address 

Chief Engineer (AF) 
No.2 DC Area 
MES Road 
Ban galore-560 022 

NOTICE FOR VOLUNTARY RETIREMENT UNDER 
RULE 48 (PENSION) AND FR 56 

RespectFd Sir, 

I have completed 33 years of service in Oct 94 and 
56 years of age as on 23 Apr 94 (date of birth being 23.4.38). 

I have been transferred to E-in-C's Branch, New Delhi 
as DDG (CSCC). But I am not well since 18 May 94 and under 
treatment and I am on sick leave from 23 May 94 (22 May 94 
being Sunday). 	As per Doctor's advise, I have to continue 
zr.y treatment further and I am not in a position tomove to 
Delhi at this juncture and continue my service any more. 

Hence I submit this Notice for Voluntary Retirement 
with effect from 22 Oct 94. 

7As per FR 56 (k) I request the Competent Authority 
for waival of three months notice as laid down for voluntary 
retiremgnt and I may please be permitted to retire with effect 
from 22!Oct 94, the date of this notice. 

Thanking you, 

Yours faithfully, 

Ban galoie-84, 

Date: 	i—Oct 94 

Copy to:- 

(Mv Sathyanarayana Rao) 
Chief Engineer 

 

E-in-C's Branch 
Army Head quarters 
Kashmir tHouse 
New Delhi-hO 011 

Chief Engineer 
Southern Command 
Fune-411 001 

 

,IA 

I V. 
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D.NO. 1p'SC.  

From:— 	 SUPR4 C
Vf~ 

T OF INDf 
The Registrar - 

01' India 	DATED;—p 

PA 

L— 

a/ 

(Petition under Article 136(1) of the Con.qtjttjofl of India 

from the Jtjdg:ent and Order dated 

of the Hh•- 	uditur at 

\[ 	
(7Ar~Lo" -PSTlT10NER?-""'  

—VERSUs— 

U 	
O ). • 	 SPONDEN T (S) 

I 	
ôi'ected to inform yu that the petition above 

mentiond iile6 in the Supreme Court was t*'smissed 

by the Court on 

Yours fithfu11y, 

tet11)Mt
ForgistL'r 
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I. 

No. 274/Vig.Iv/94 
Government of India 
Ministry of Defence 

New Dell)!, the 17th January, 1995 

ORDER 

WHEREAS a disciplinary proceeding against Shri 
M.V.S.Rao is contemplated. 

NOW, THEEFORE, the President, in exercise of the 

powers conferred by subrule(1) of flule 10 of the Central 

Civil Services(Classjfication Control and 2\ppeal) Rules, 

1965, hereby places the said Shri M.V.S.RaO under suspension 
with immediate effect 

It is further ordered that during the period that this 
H 	Order shall remain in force the headquarters o? Shri 

M.V.S.Rao should be Bángalore and the said Shri M.V.S.Rao 

shall not 1eve the headquarters without obtd.ing the 

previous permission of the conipetert Authority. 

f 
(By order and in the name of the President) 

;)j Cen 
LAdd1 DGzngr 

- 	 ( Mbhinder Sinyn / 
eadquai rters Deputy Secretary to the Government of India 

New DethjflOOU 

ME5127002 Shri M.V.S.Rao, 
Chief Eng4neer. 	 : through E-in-C's Branch/E1R. 

L 

-. 	 • 
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i:R2. 

No. 

Government of India, 
Ministry of Defenc, 

New Delhi, the 17th January, 1995 

- 	

. 	ORDER 

In exercise of the powers conferred under Tu1e 48(1) 
of the Central Civil Servi.ces(pensjon) Rules, 1972,the 
President after considering the request dated 22-10-1994 of 
MES-127002 Shri M.V.S.Rao, Chief' Engineer for .voluny 
retirement hereby withholds the permission for Ve.Iuntary 
retirement as the Officer is under suspensjor vide 
Government of India Order No. 274/Vig.Iv/94 datEL the 
17th January, 1995 

By order and in the name of the President 

- 	
- ( Kian'Kochhar 

Under Secretary to the Government of India 

To, 

Shri. M.V.SRao, 

Chief Eneer - through E-jfl-C's Branch, Army llQrs. 

Copy to : DS(Vig), Ministry of Defence 

M;1 Gen 
Addi 	ngrs (Pets) 

Branch 
Army Headquar 5  
New Deihi-ilOOji 



CENTRAL ADM ISTRATIVE TRIBUAL 

BPGALORE BENCH 

Second Floor,. 
Commercial Complex, 
Indirenagar, 
BPN GALORE - 56. 03r;. 

Dated: 14 MAR 1995 
APPLICATICN o. 922 of 1994. 

APPLICANTS:M.V.SathYaflaraYafla Rao, 

v/s. 	 S  

RESDENS: eCretarY,MiniStrY  of Defence,Nw Delhi 
and three others., 

To 

Srnt.Pramila Nesargi M.N. 
Advocate,No.844/A, 
100 Ft Road, Indiranagar, 
.Bangalore-560 038. 

Sri.M.S.Padmarajaiah,Senior 
Central Govt.Standing Courjsel, 
High Court Bldg,Bangalore-l. 

Subject_F.rwarding copies of the Orders passed by the 
Cntral Administrative Tribunal,Bangalore-3. --- 

xxx--- 
Please find enclosed her'with a copy of the Order! 

Stay.Crde/Ifltcrim Ordr, passed by this Tribunalin the above 

mentioned i.application(s) Cn 02031995. 	 S  

DE 	REGISTRAR 

/ 	
1' JUDICIAL BRPCHES. 
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CENTRAL ADMINISTRATIVE TRIBUNAL 
BANGALORE BENCH, BANGALORE 

ORIGINAL APPLICATION N0.92/1994 

THURSDAY THIS THE SECOND DAY OF MARCH, 1995 

MR. JUSTICE P.K. SHYAMSUNDAR 

MR. T.V. RAMANAN 

1. M.V. Sathyanarayana Rao, 
Indian Defence Service of 
Engineers, Chief Engineer 
( Air Force)j 
Yesuanthapur PU, 
Bangalore - 560022  

VICE CHAIRMAN 

ME f'B ER (A ) 

Applicant 

( By Advocate Smt.11.N.Premila Nesargi) 

V. 

1. Union of India 
represented by the 
Secretary, Ministry of Defence, 
South Block, New Delhi-11.. 

1. Engineer—in—Ch.eV(E—.in—C), 
Ltd.Gen Jadish Narain, 
Army Headquarters, 
Kashmir House, 
New Delhi - 11 

Military Secretay(MS)., 
Lt. Gen Ravi IPE, 
MS Br9flch 
Army Headquarters 
DHQPO New Delhi 11 

BrIg. O.K. Budhraja, DDG, 
E—in—C's Branch, 
ArmyHeadquartSrs, 
Kashmtr House, r 

DHQ PC N:ew  Deiti-11 
now at B'alore Sub Area, 
Officers Mess, Cubbon Road, 
Banalore - 42 	 Respondents 

( By learned Standing Counsel ) 
Shri M.S. Padmarajaiah 

p'J 	 -• 

0 R 0 ER 

J(( 	
JUSTICE P.K. SHYAMSUNOAR, VICE CHAIRMAN 

cI 
) LJJ 	Learned counsel for the applicant has 

\\ > 	/Jile.d.a Memo today seeking leave to withdraw 

this application with liberty to file a fresh 
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application for appropriate reliefs against some 

impugned orders apropos which the applicant. is 

said to be aggrieved. We permit the applicant 

to withdraw this application with liberty to 

file a fresh application, if necessary. 

2. 	There are some statements in the Memo 

made stating that the applicant deems himself 

to have retired with effect from 21st January, 

1995. Apropos such assumption, we do not propose 

tosay anything except notifying our non-. 

commitment. Likewise, all other contentious 

issues raised in the Memo are not liable to be 

treated as having been noticed and considered 

bus. No costs 

ME MB ER (A ) 

TR 

-. 

VICE CHIRP1AN 	
/ 

COPY 

LU 

) 	
Sec on Officaf 

II 	Central AcimriStti?8 Trlbw%$t. 

7, 
6' LO 	

bengaIOTe BeflCJ 
n9alorG  


